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अटकलो ंपर लगा िवराम…सामने आया NHRC के नए अȯƗ का नाम, मİʟकाजुŊन 

खरगे और राŠल गांधी ने िदया था सुझाव! 

https://navbharatlive.com/india/judge-v-ramasubramanian-appointed-as-chairman-of-
nhrc-1079246.html 

https://hindi.dynamitenews.com/story/justice-v-ramasubramanian-becomes-the-
chairman-of-national-human-rights-commission 

https://www.news11bharat.com/former-supreme-court-judge-v-ramasubramanian-
becomes-the-chairman-of-nhrc/national/news/55357.html 

https://newstrack.com/india/former-supreme-court-judge-v-ramasubramanian-becomes-
chairman-of-nhrc-486283 

सुŮीम कोटŊ  के पूवŊ जज वी सुŰ˦ǻम को रा Ō̓ ीय मानवािधकार आयोग का नया अȯƗ िनयुƅ िकया गया 
है। गुŜवार को Šई पैनल की बैठक मŐ कांŤेस अȯƗ मİʟकाजुŊन खड़गे और राŠल गांधी ने यह नाम 

सुझाया था। 

By अिभषेक िसंह 

Updated On: Dec 23, 2024 | 05:46 PM 

नई िदʟी: सुŮीम कोटŊ के पूवŊ जज वी रामासुŰमǻम को रा Ō̓ ीय मानवािधकार आयोग का नया अȯƗ 

िनयुƅ िकया गया है। िमली जानकारी के मुतािबक गुŜवार को Šई पैनल की बैठक मŐ कांŤेस अȯƗ 

मİʟकाजुŊन खड़गे और राŠल गांधी ने įरटायडŊ  सुŮीम कोटŊ जज कोटा के िलए ɊायमूितŊ वी सुŰ˦ǻम का 

नाम सुझाया था। 

बुधवार को नई िदʟी मŐ Ůधानमंũी नरŐū मोदी की अȯƗता मŐ Šई उǄ ˑरीय सिमित की बैठक मŐ Šई 

चचाŊओ ंसे अवगत लोगो ंने बताया िक माना जा रहा है िक राǛसभा मŐ िवपƗ के नेता मİʟकाजुŊन खड़गे 

और लोकसभा मŐ िवपƗ के नेता राŠल गांधी ने रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) के अगले 

अȯƗ के ŝप मŐ सुŮीम कोटŊ के पूवŊ Ɋायाधीश केएम जोसेफ के नाम का सुझाव िदया है। 

बैठक मŐ Šई थी मोदी राŠल की मुलाकात 

रा Ō̓ ीय मानवािधकार आयोग के Ůमुख का चयन करने वाली छह सद˟ीय सिमित मŐ Ůधानमंũी, लोकसभा 
अȯƗ, कŐ ūीय गृह मंũी, दोनो ंसदनो ंके िवपƗ के नेता और राǛसभा के उपसभापित शािमल हœ। यह 

पहली बार है जब मोदी और गांधी की लोकसभा मŐ िवपƗ के नेता बनने के बाद मुलाकात Šई थी। 

चचाŊ मŐ आया मŐ चंūचूड़ का नाम 
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बुधवार को Šई बैठक के बाद कहा यह भी जा रहा था िक मोदी सरकार सुŮीम कोटŊ के पूवŊ मुƥ 

Ɋायाधीश डीवाई चंūचूड़ को रा Ō̓ ीय मानवािधकार आयोग का अȯƗ िनयुƅ कर सकती है। इसके 

अलावा सुŮीम कोटŊ के पूवŊ जज जİːस केएम जोसेफ का नाम भी चचाŊ मŐ आया था। लेिकन आज यानी 
सोमवार को िनयुƅ के बाद इन अटकलो ंपर िवराम लग चुका है। 
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Former SC judge V. Ramasubramanian appointed as NHRC 
Chairperson 

https://daijiworld.com/news/newsDisplay?newsID=1256109 

https://www.latestly.com/quickly/agency-news/ex-sc-judge-v-ramasubramanian-
appointed-new-nhrc-chief-6513163.html 

  Mon, Dec 23 2024 08:05:14 PM 

New Delhi, Dec 23 (IANS): After being without a regular designated head for over six 
months, the Centre on Monday cleared the appointment of retired Supreme Court judge 
Justice V. Ramasubramanian as the Chairperson of the National Human Rights 
Commission (NHRC). 

Under the Protection of Human Rights (PHR) Act, 1993, the apex human rights body 
consists of a Chairperson, five full-time members and seven deemed members. 

NHRC has been waiting for a full-time Chairperson since June 1, after former Supreme 
Court judge and the eighth Chairman of the rights panel, Justice Arun Mishra, retired on 
completion of his tenure in office. 

Since then, NHRC has been functioning with just one member in five positions, Vijaya 
Bharathi Sayani, also the Acting Chairperson. 

As per Sections 2, 3 and 4 of the PHR Act, the Chairman and other members are 
appointed by the President upon the recommendation of a committee consisting of the 
Prime Minister (who serves as the committee’s Chairperson), Home Minister, Leaders 
of the Opposition in both Houses of the Parliament, the Speaker of Lok Sabha and the 
Deputy Chairman of Rajya Sabha. 

The qualification of the NHRC Chairperson is that he should either have been a Chief 
Justice of India or a judge of the Supreme Court. 

Besides Chairperson, NHRC consists of five other members other than the ex-officio 
members. One member is, or has been a judge of the apex court and one member is, or 
has been the Chief Justice of a High Court. Out of the remaining three members 
selected for their professional experience in matters centred on human rights, at least 
one must be a woman. 

The ex-officio members include the Chairpersons of National Commissions -- National 
Commission for Scheduled Castes, National Commission for Scheduled Tribes, 
National Commission for Women, National Commission for Minorities, National 
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Commission for Backward Classes, National Commission for Protection of Child Rights; 
as well as the Chief Commissioner for Persons with Disabilities. 

The sitting Judge of the Supreme Court or sitting Chief Justice of any High Court can be 
appointed to the post only after consultation with the Chief Justice of India. 

The tenure of the NHRC Chairman is five years or until the Chairman turns 70 years -- 
whichever is earlier. 

The statutory body of NHRC came into being on October 12, 1993, under the Protection 
of Human Rights Ordinance of September 28, 1993. 

The NHRC is entrusted with the protection and promotion of human rights, which the 
Act defines as "rights relating to life, liberty, equality and dignity of the individual 
guaranteed by the Constitution or embodied in the International Covenants and 
enforceable by courts in India". 

  

DAIJI WORLD, Online, 24.12.2024
Page No. 0, Size:(0)cms X (0)cms.



Ex-SC judge Ramasubramanian appointed new NHRC chief 

https://www.dtnext.in/news/national/trai-new-rule-mandates-telcos-to-issue-recharge-
voucher-for-only-voice-sms-816535 

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar 
Mishra completed his tenure on June 1 

PTI|23 Dec 2024 8:08 PM 

NEW DELHI: Former Supreme Court judge V Ramasubramanian has been appointed 
as the new chairperson of the National Human Rights Commission, officials said on 
Monday.The post of NHRC chairperson had been lying vacant since Justice (retd) Arun 
Kumar Mishra completed his tenure on June 1. 
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पूवŊ NCPCR Ůमुख िŮयांक कानूनगो NHRC के सद˟ िनयुƅ - PRIYANK KANOONGO 

https://www.etvbharat.com/hi/!bharat/former-ncpcr-chief-priyank-kanoongo-appointed-
member-of-nhrc-hindi-news-hin24122305603 

https://www.punjabkesari.in/national/news/v-ramasubramanian-is-the-new-nhrc-
chairman-2079373 

https://www.dainikprabhat.com/ex-sc-judge-ramasubramanian-appointed-new-nhrc-
chief/#google_vignette 

https://www.hindusthansamachar.in/Encyc/2024/12/23/V-Ramasubramanian-appointed-
chairman-of-NHRC.php 

https://hindi.oneindia.com/news/india/information-and-profile-about-nhrc-chairman-
former-supreme-court-judge-v-ramasubramanian-1184869.html 

िŮयांक कानूनगो को रा Ō̓ ीय मानवािधकार आयोग (NHRC) का सद˟ िनयुƅ िकया गया है. इससे पहले वह 

एनसीपीसीआर के अȯƗ रह चुके हœ. 

Published : 13 hours ago 1 Min Read 

नई िदʟी : रा Ō̓ ीय बाल अिधकार संरƗण आयोग (NCPCR) के पूवŊ अȯƗ िŮयांक कानूनगो को रा Ō̓ ीय 

मानवािधकार आयोग (NHRC) का सद˟ िनयुƅ िकया गया है. 

रा Ō̓ पित ūौपदी मुमूŊ ने मानवािधकार संरƗण अिधिनयम, 1993 की धारा 4(1) के तहत अपनी शİƅयो ंका 
Ůयोग करते Šए कानूनगो को एनएचआरसी का सद˟ िनयुƅ िकया. कानूनगो की िनयुİƅ उनके पदभार 

Ťहण करने की ितिथ से Ůभावी होगी. 

इस संबंध मŐ कानूनगो ने पुिʼ करते Šए कहा िक उɎŐ एनएचआरसी का सद˟ िनयुƅ िकया गया है. 

कानूनगो ने कहा िक एनसीपीसीआर अȯƗ के ŝप मŐ उनके कायŊकाल मŐ बाल संरƗण कानूनो ंऔर नीितयो ं
पर िवशेष ȯान िदया गया, िवशेष ŝप से नाबािलगो ंके यौन शोषण और शोषण से जुड़े मामलो ंमŐ. 

उɎोनें कहा, "और अब एनएचआरसी के सद˟ के ŝप मŐ, मœ मुझसे अपेिƗत िजʃेदाįरयो ंको पूरा करने 

का Ůयास कŝंगा." देश मŐ एनएचआरसी की ̾थापना 12 अƃूबर, 1993 को Šई थी. िजस कानून के तहत 

एनएचआरसी की ̾थापना की गई है, वह मानवािधकार संरƗण अिधिनयम (PHRA), 1993 है, िजसे 

मानवािधकार संरƗण (संशोधन) अिधिनयम, 2006 Ȫारा संशोिधत िकया गया है. 

यह पेįरस िसȠांतो ंके अनुŝप है, िजसे अƃूबर 1991 मŐ पेįरस मŐ आयोिजत मानवािधकारो ंके Ůचार और 

संरƗण के िलए रा Ō̓ ीय सं̾थानो ंपर पहली अंतररा Ō̓ ीय कायŊशाला मŐ अपनाया गया था, और 20 िदसंबर, 

1993 के अपने िविनयम 48/134 Ȫारा संयुƅ रा Ō̓  की महासभा Ȫारा इसका समथŊन िकया गया था. 
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सुŮीम कोटŊ  के जज से NHRC के अȯƗ तक का लंबा सफर, जानŐ कौन हœ V. 
Ramasubramanian 

https://primetvindia.com/a-long-journey-from-supreme-court-judge-to-nhrc-chairman-
know-who-is-v-ramasubramanian/ 

वी. रामसुŰमǻम का जɉ 30 जून, 1958 को Šआ था। उɎोनें चेɄई के रामकृˁ िमशन, िववेकानंद कॉलेज 

से रसायन िवǒान मŐ ˘ातक की िडŤी Ůाɑ की और िफर मūास लॉ कॉलेज मŐ कानून की िशƗा ली। 16 

फरवरी, 1983 को उɎŐ बार के सद˟ के ŝप मŐ नामांिकत िकया गया। 

Last updated: िदसɾर 23, 2024 9:00 अपरा˥ ByAanchal Singh40 सेकंड पहले 

NHRC New Chairman: सुŮीम कोटŊ के पूवŊ Ɋायाधीश जİːस वी. रामासुŰमǻम (V. 

Ramasubramanian) को रा Ō̓ ीय मानवािधकार का नया अȯƗ िनयुƅ िकया गया है। एनएचआरसी के पूवŊ 
अȯƗ अŜण कुमार िमŵा इसी साल जून मŐ įरटायर हो गए थे। इसके बाद से यह पद खाली था। रा Ō̓ पित 

ūौपदी मुमूŊ ने मानवािधकार संरƗण अिधिनयम 1993 के तहत जİːस वी. रामासुŰमǻम एनएचआरसी का 
नया अȯƗ िनयुƅ िकया। 

वी. रामासुŰǻम (V. Ramasubramanian) का जɉ 30 जून, 1958 Šआ था। इɎोनें अपने ˋूल ˋूली 
िशƗा गृह जनपद से करने के बाद Ťेजुएशन चेɄई के रामकृˁ िमशन िववेकानंद कॉलेज से िकया। मūास 

लॉ कॉलेज से वकालत की पढ़ाई की। इसके बाद 1983 मŐ वकील के ŝप मŐ अपने कैįरयर की शुŜआत की। 

दो धशक तक मūास मŐ वकालत करने के बाद 2006 मŐ उɎोनें मūास हाई कोटŊ मŐ ही जज का पदभार 

संभाला। 

įरटायर होने के चार साल पहले सुŮीम कोटŊ  मŐ अपनी सेवाएं दी 

तीन साल तक एडीशनल जज के ŝप मŐ काम करने के बाद 2009 मŐ ̾थाई जज बना िदया गया। सालो ंतक 

मūास हाई कोटŊ मŐ सेवा देने के बाद इनका टŌ ांसफर हैदराबाद कर िदया गया। यहां पर वह दोनो ंराǛो ंके 

जज रहे। 2019 मŐ िहमांचल Ůदेश हाई कोटŊ के चीफ जİːस बनŐ। įरटायर होने के चार साल पहले उɎोनें 

सुŮीम कोटŊ  मŐ अपनी सेवाएं दी। 29 जून, 2023 को सुŮीम कोटŊ से įरटायर हो गए। 
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कौन हœ जİːस वी. रामासुŰमǻम, िजɎŐ िमला NHRC के अȯƗ पद का दाियȕ 

https://www.livehindustan.com/national/who-is-justice-v-ramasubramaniam-who-got-
the-responsibility-of-the-post-of-chairman-of-nhrc-201734960872925.amp.html 

https://www.ibc24.in/country/former-supreme-court-judge-justice-ramasubramanian-
appointed-nhrc-chairman-2861049.html 

https://ndtv.in/india/ex-supreme-court-judge-v-ramasubramanian-appointed-national-
human-rights-commission-nhrc-new-chairman-7315528 

https://www.amarujala.com/india-news/ex-sc-judge-ramasubramanian-appointed-new-
nhrc-chief-2024-12-23 

https://navbharattimes.indiatimes.com/india/former-supreme-court-judge-v-
ramasubramanian-appointed-chairman-of-nhrc/articleshow/116603054.cms 

सुŮीम कोटŊ  के पूवŊ Ɋायाधीस जİːस वी. सुŰहमǻम को रा Ō̓ ीय मानवािधकार आयोग का नया अȯƗ 

िनयुƅ िकया गया है। यह पद इस साल जून से खाली था। 

Upendra Thapak लाइव िह̢दुˑान 

Mon, 23 Dec 2024, 07:21:PM 

सुŮ्ीम कोटŊ  के पूवŊ Ɋायाधीश जİːस वी. रामासुŰमǻम को रा Ō̓ ीय मानवािधकार आयोग का नया अȯƗ 

िनयुƅ िकया गया है। एनएचआरसी के पूवŊ अȯƗ įरटायडŊ  जİːस अŜण कुमार िमŵा के कायŊकाल के 

जून मŐ खȏ हो जाने के बाद यह पद खाली था। रा Ō̓ पित ūौपदी मुमूŊ ने मानवािधकार संरƗण अिधिनयम 

1993 के तहत जİːस वी. रामासुŰमǻम को एनएचआरसी का अȯƗ िनयुƅ िकया। 

कौन हœ NHRC के नए अȯƗ रामासुŰमǻम 

मūास लॉ कॉलेज से वकालत की पढ़ाई करने वाले रामासुŰमǻम का जɉ 30 जून 1958 को Šआ। अपनी 
ˋूली पढ़ाई गृह िजले मŐ ही पूरी करने के बाद उɎोनें अपने Ťेजुएशन चेɄई के रामकृˁ िमशन िववेकानंद 

कॉलेज के िकया। कानून की पढ़ाई पूरी करने के बाद 1983 से उɎोनें अपनी वकालत शुŝ कर दी। करीब 

दो दशक तक मūास हाईकोटŊ मŐ वकालत करने के बाद 2006 मŐ उɎोनें हाईकोटŊ  मŐ ही जज का पद संभाल 

िलया। 

मūास हाईकोटŊ  मŐ तीन साल तक एडीशनल जज के ŝप मŐ काम करने के बाद 2009 मŐ उɎŐ ̾थाई जज के 

बनाया गया। सालो ंतक मūास मŐ अपनी सेवाएं देने के बाद जİːस रामासुŰहमǻम का टŌ ांसफर हैदराबाद 

हाईकोटŊ मŐ कर िदया गया। जहां पर वह दोनो ंराǛो ंके जज रहे। 
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तेलंगाना, आंŬ और तिमलनाडु मŐ जज के ŝप मŐ अपनी सेवाएं दे चुके जİːस रामासुŰ्मǻम को 2019 मŐ 
िहमाचल Ůदेश हाईकोटŊ  मŐ चीफ जİːस के पद पर िनयुƅ कर िदया गया। कुछ महीनो ंतक िहमाचल मŐ 
अपनी सेवाएं देने के बाद जİːस रामासŰहमǻम को सुŮीम कोटŊ के जज के तौर पर िनयुƅ् िकया गया। 

इसके बाद उɎोनें चार साल तक अपने įरटायरमŐट तक सुŮीम कोटŊ मŐ अपनी सेवाएं दी। 29 जून 2023 को 
वह सुŮीम कोटŊ के जज के ŝप मŐ įरटायर Šए। 
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NHRC V. Ramasubramanian: सेवािनवृȅ जज वी. रामासुŰमǻन बने रा Ō̓ ीय 

मानवािधकार आयोग के अȯƗ.. रा Ō̓ पित ūौपदी मुमूŊ ने िकया िनयुƅ 

https://www.ibc24.in/bureaucracy/president-murmu-appoints-former-sc-judge-justice-v-
ramasubramanian-as-nhrc-chairperson-2861185.html 

िŮयांक कानूनगो ने पीटीआई से बातचीत मŐ अपनी िनयुİƅ की पुिʼ की। उɎोनें बताया िक एनसीपीसीआर 

के अȯƗ रहते Šए उɎोनें बǄो ंके अिधकारो ंऔर सुरƗा से जुड़े कानूनो ंपर िवशेष ȯान कŐ िūत िकया। 

Edited By :satya prakash  Modified Date: December 23, 2024 / 09:27 PM IST, Published 
Date: December 23, 2024 9:27 pm IST 

President Murmu appoints former SC judge Justice V Ramasubramanian as NHRC chairperson: 

नई िदʟी। रा Ō̓ पित ūौपदी मुमूŊ ने ɊायमूितŊ (सेवािनवृȅ) वी. रामासुŰमǻन को रा Ō̓ ीय मानवािधकार आयोग 

(एनएचआरसी) के नए अȯƗ के ŝप मŐ नािमत िकया है। इसके साथ ही, िŮयांक कानूनगो और ɊायमूितŊ 
(सेवािनवृȅ) िबद्युत रंजन सारंगी को आयोग के सद˟ पद पर िनयुƅ िकया गया है। इस संबंध मŐ 
अिधकाįरयो ंने सोमवार को जानकारी दी। 

President Murmu appoints former SC judge Justice V Ramasubramanian as NHRC chairperson 

: िŮयांक कानूनगो ने पीटीआई से बातचीत मŐ अपनी िनयुİƅ की पुिʼ की। उɎोनें बताया िक एनसीपीसीआर 

के अȯƗ रहते Šए उɎोनें बǄो ंके अिधकारो ंऔर सुरƗा से जुड़े कानूनो ंपर िवशेष ȯान कŐ िūत िकया। 

उɎोनें कहा, “बǄो ंकी सुरƗा, िवशेष ŝप से यौन शोषण और उȋीड़न के मामलो ंमŐ, हमने कई नीितगत 

सुधार िकए। अब एनएचआरसी के सद˟ के ŝप मŐ मœ अपनी नई िजʃेदाįरयो ंको पूरी िनʿा के साथ िनभाने 

का Ůयास कŝंगा।” इन नई िनयुİƅयो ंसे एनएचआरसी को मानवािधकार संरƗण के Ɨेũ मŐ और अिधक 

मजबूती िमलने की उʃीद है। 
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एनसीपीसीआर के पूवŊ अȯƗ िŮयंक कानूनगो को एनएचआरसी का सद˟ िनयुƅ 
िकया गया 

https://www.ibc24.in/country/former-ncpcr-chairperson-priyank-kanoongo-appointed-as-
member-of-nhrc-2861250.html 

Edited By :Bhasha Modified Date: December 23, 2024 / 08:18 PM IST 

Published Date: December 23, 2024 8:18 pm IST 

नयी िदʟी, 23 िदसंबर (भाषा) रा Ō̓ ीय बाल अिधकार संरƗण आयोग (एनसीपीसीआर) के पूवŊ अȯƗ 

िŮयंक कानूनगो को रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) का सद˟ िनयुƅ िकया गया है। 

रा Ō̓ पित ūौपदी मुमूŊ ने मानवािधकार संरƗण अिधिनयम, 1993 की धारा 4 (1) के तहत अपने अिधकारो ंका 
इˑेमाल करते Šए एक आिधकाįरक अिधसूचना मŐ कानूनगो को एनएचआरसी का सद˟ िनयुƅ िकया। 

कानूनगो की िनयुİƅ उनके कायŊभार संभालने के िदन से Ůभावी होगी। 

कानूनगो ने ‘पीटीआई-भाषा’ से बातचीत मŐ पुिʼ की िक उɎŐ एनएचआरसी का सद˟ िनयुƅ िकया गया 
है। उɎोनें कहा िक एनसीपीसीआर अȯƗ के ŝप मŐ उनके कायŊकाल मŐ बाल संरƗण कानूनो ंऔर नीितयो ं
पर, िवशेष ŝप से नाबािलगो ंके यौन उȋीड़न तथा शोषण से संबंिधत मामलो ंमŐ मजबूती से ȯान िदया 
गया। 

उɎोनें कहा, ‘‘अब एनएचआरसी के सद˟ के नाते मœ उन िजʃेदाįरयो ंको पूरा करने का Ůयास कŜंगा, 
िजनकी मुझसे अपेƗा की गई है।’’ 
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पूवŊ Supreme Court जज वी रामसुŰमǻम को िकया गया NHRC का नया 
चेयरमैन िनयुƅ 

https://www.jansatta.com/national/former-sc-judge-justice-v-ramasubramanian-
appoints-new-chairperson-of-national-human-rights-commission/3745084/ 

https://citytehelka.in/delhi-news/former-supreme-court-judge-v-ramasubramanian-
appointed-as-the-new-chairman-of-nhrc/ 

11 hours agoPooja Ghangas 

कŐ ū सरकार ने Supreme Court के सेवािनवृȅ Ɋायाधीश वी रामसुŰमǻम को रा Ō̓ ीय मानवािधकार 

आयोग (NHRC) का नया चेयरमैन िनयुƅ िकया है। यह िनयुİƅ मानवािधकार संरƗण अिधिनयम, 

1993 के तहत की गई है। 

ɊायमूितŊ (सेवािनवृȅ) अŜण कुमार िमŵा का कायŊकाल 1 जून को समाɑ होने के बाद से यह पद खाली 
पड़ा था। वतŊमान मŐ एनएचआरसी की सद˟ िवजया भारती सयानी एनएचआरसी की कायŊवाहक अȯƗ 

के ŝप मŐ कायŊभार संभाल रही थी।ं 

वी रामसुŰमǻम की िनयुİƅ के साथ, एनएचआरसी को एक नए अȯƗ का नेतृȕ Ůाɑ Šआ है, जो 
मानवािधकारो ंके संरƗण के िलए महȕपूणŊ कदम उठाएंगे। 

उǄ ˑरीय सिमित की बैठक मŐ Šआ िनणŊय 

18 िदसंबर को Ůधानमंũी नरŐū मोदी की अȯƗता मŐ एक उǄ ˑरीय सिमित की बैठक Šई थी, िजसमŐ 
एनएचआरसी के अȯƗ की िनयुİƅ पर चचाŊ की गई। इस बैठक मŐ Ůधानमंũी के अलावा लोकसभा 
अȯƗ, राǛसभा के उपसभापित, नेता िवपƗ मİʟकाजुŊन खड़गे और राŠल गांधी, तथा कŐ ūीय गृहमंũी 
भी शािमल थे। बैठक के बाद कई नामो ंकी चचाŊ की गई, लेिकन अंततः  जİːस वी रामसुŰमǻम की 
िनयुİƅ की घोषणा की गई, िजससे चचाŊओ ंका अंत हो गया। 

जİːस वी रामसुŰमǻम का योगदान 

जİːस वी रामसुŰमǻम सुŮीम कोटŊ के सेवािनवृȅ Ɋायाधीश हœ और उनके Ȫारा कई महȕपूणŊ फैसले 

िदए गए थे। इनमŐ नोटबंदी (िडमोनटाइजेशन) के फैसले पर मुहर लगाने वाला आदेश भी शािमल है। वे 

नोटबंदी पर फैसला सुनाने वाली पांच सद˟ीय संिवधान पीठ का िहˣा थे। 

िहमाचल हाईकोटŊ के पूवŊ चीफ जİːस बने एनएचआरसी के अȯƗ 

सुŮीम कोटŊ के पूवŊ Ɋायाधीश वी. रामसुŰमǻम को रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) का नया 
अȯƗ िनयुƅ िकया गया है। इससे पहले, उɎोनें 22 जून 2019 को िहमाचल Ůदेश हाईकोटŊ के चीफ 
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जİːस के ŝप मŐ कायŊभार संभाला था। िसतंबर 2019 मŐ, वे सुŮीम कोटŊ के Ɋायाधीश बने, और सुŮीम 

कोटŊ के अपने कायŊकाल के दौरान उɎोनें 102 महȕपूणŊ फैसले िदए। 

वी. रामसुŰमǻम 29 जून 2023 को सेवािनवृȅ Šए थे। įरटायरमŐट के बाद, अब उɎŐ एनएचआरसी के 

अȯƗ के ŝप मŐ िनयुƅ िकया गया है। 

इस िनयुİƅ के िलए, Ůधानमंũी नरŐū मोदी के नेतृȕ मŐ एक उǄˑरीय बैठक 18 िदसंबर 2024 को 
आयोिजत की गई थी, िजसमŐ रा Ō̓ ीय मानवािधकार आयोग के नए अȯƗ के नाम पर िवचार िकया गया। 
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Justice V Ramasubramanian Appointed NHRC Chairperson 

https://www.devdiscourse.com/article/headlines/3204719-justice-v-ramasubramanian-
appointed-nhrc-chairperson 

https://www.devdiscourse.com/article/law-order/3204587-v-ramasubramanian-
appointed-nhrc-chairperson 

https://economictimes.indiatimes.com/news/india/ex-sc-judge-v-ramasubramanian-
appointed-new-nhrc-chief/articleshow/116604972.cms?from=mdr 

The President of India, Droupadi Murmu, has appointed former Supreme Court judge, 
Justice V Ramasubramanian, as the Chairperson of the NHRC. Priyank Kanoongo and 
Dr Justice Bidyut Ranjan Sarangi have been appointed as members. 
Ramasubramanian's illustrious career spans decades in various judicial roles. 

Devdiscourse News Desk | Updated: 23-12-2024 21:00 IST | Created: 23-12-2024 
21:00 IST 

In a significant move, President Droupadi Murmu on Monday appointed retired Supreme 
Court judge, Justice V Ramasubramanian, as the new Chairperson of the National 
Human Rights Commission (NHRC). The announcement also includes the 
appointments of Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi as members 
of the commission. 

According to the NHRC's post on X, the new Chairperson and members are expected to 
bring valuable insights to the commission. Ramasubramanian, born on June 30, 1958, 
is an alumnus of Madras Law College and began his advocacy career in February 1983, 
accumulating extensive experience at the High Court of Madras. 

Justice Ramasubramanian's judicial journey saw him rise through the ranks, starting 
from Additional Judge at Madras High Court in 2006 to becoming a Supreme Court 
judge in 2019. His leadership at the NHRC is anticipated to strengthen human rights 
advocacy in India. 

(With inputs from agencies.) 
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रा Ō̓ पित ने पूवŊ सुŮीम कोटŊ जज जİːस वी. रामसुŰमǻम को रा Ō̓ ीय मानवािधकार 

आयोग का अȯƗ िनयुƅ िकया 

https://hindi.livelaw.in/category/news-updates/president-appoints-former-sc-judge-
justice-v-ramasubramanian-as-chairperson-of-national-human-rights-commission-
279268 

https://mediawala.in/nhrc-chairman-justice-ramasubramanian/ 

https://www.republicbharat.com/india/former-supreme-court-judge-justice-
ramasubramanian-appointed-as-nhrc-chairperson 

https://hindi.pardaphash.com/nhrc-new-chairman-former-supreme-court-judge-v-
ramasubramanian-appointed-as-nhrc-chairman/ 

23 Dec 2024 8:38 PM 

 सुŮीम कोटŊ  के पूवŊ जज जİːस वी. रामसुŰमǻम रा Ō̓ ीय मानवािधकार आयोग (NHRC) के नए अȯƗ होगें। 
वह जून 2023 मŐ सुŮीम कोटŊ के जज के पद से सेवािनवृȅ Šए। 

NHRC के अȯƗ का चयन Ůधानमंũी की अȯƗता वाली सिमित Ȫारा िकया जाता है, िजसमŐ लोकसभा 
अȯƗ, गृह मंũी, लोकसभा और राǛसभा मŐ िवपƗ के नेता और राǛसभा के उपसभापित भी शािमल 

होते हœ। 

NHRC के अȯƗ का पद 1 जून, 2024 से įरƅ था, जब जİːस (įरटायर) अŜण कुमार िमŵा ने अपना 
कायŊकाल पूरा करने के बाद पद छोड़ िदया था। इसके बाद NHRC की सद˟ िवजया भारती सयानी 
आयोग की कायŊवाहक अȯƗ के ŝप मŐ काम कर रही हœ। 

30 जून, 1958 को जɉे जİːस रामसुŰमǻम ने चेɄई के रामकृˁ िमशन, िववेकानंद कॉलेज से रसायन 

िवǒान मŐ Ťेजुएट िकया और िफर मūास लॉ कॉलेज से कानून की पढ़ाई की। उɎोनें 16 फरवरी, 1983 

को बार के सद˟ के ŝप मŐ नामांकन कराया और मūास हाईकोटŊ मŐ लगभग 23 वषŘ तक वकालत की। 

उɎŐ 31 जुलाई, 2006 को मūास हाईकोटŊ के एिडशनल जज के ŝप मŐ और 9 नवंबर, 2009 को ̾थायी 
जज के ŝप मŐ िनयुƅ िकया गया। उɎŐ 27 अŮैल, 2016 से तेलंगाना और आंŬ Ůदेश राǛो ंके िलए 

हैदराबाद मŐ Ɋाियक हाईकोटŊ मŐ उनके ˢयं के अनुरोध पर ̾थानांतįरत कर िदया गया। 

िवभाजन और आंŬ Ůदेश राज्य के िलए एक अलग हाईकोटŊ के िनमाŊण के बाद उɎŐ 1 जनवरी, 2019 से 

हैदराबाद मŐ तेलंगाना हाईकोटŊ के जज के ŝप मŐ बनाए रखा गया। 

उɎोनें 22 जून, 2019 को िहमाचल Ůदेश हाईकोटŊ के चीफ जİːस के ŝप मŐ शपथ ली। उɎŐ 23 

िसतंबर, 2019 को सुŮीम कोटŊ का जज िनयुƅ िकया गया और जून 2023 मŐ įरटायर Šए। 

LIVE LAW, Online, 24.12.2024
Page No. 0, Size:(0)cms X (0)cms.



Former Supreme Court Justice V Ramasubramanian Takes Charge as 
NHRC Chairperson, Promising Change 

https://www.timesnownews.com/india/who-is-v-ramasubramanian-former-supreme-
court-judge-appointed-nhrc-chief-article-116602972 

https://news.faharas.net/201348/former-supreme-court-justice-v/ 

https://hwnews.in/news/national/former-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chief/ 

https://www.indiatoday.in/india/story/ex-supreme-court-judge-v-ramasubramanian-
appointed-as-national-human-rights-panel-chief-2654228-2024-12-23 

"Ex-Supreme Court Justice V Ramasubramanian Becomes NHRC Chairperson, Vows 
Change" 

Justice Ramasubramanian practiced law for 23 years, served in various high courts, 
and became a Supreme Court judge before retiring in 2023. 

Rohan Mehta23 December 2024Last Update : 12 hours ago 

www.barandbench.com 

Former Supreme Court Justice V Ramasubramanian has been appointed as the 
Chairperson of the National Human Rights Commission (NHRC) on December 23, 
2024. This significant appointment raises questions about the future of human rights 
advocacy in India. How will his extensive judicial experience shape the NHRC’s 
direction? 

Justice V Ramasubramanian’s Career and Impact on Human Rights in India 

What does Justice Ramasubramanian’s past tell US about his future role? With a rich 
background in law and a history of judicial service, he is poised to influence human 
rights policies significantly. 

Understanding the Role of the NHRC in India 

The National Human Rights Commission plays a crucial role in upholding human rights 
in India. It investigates violations, promotes awareness, and advises the government on 
human rights issues. With Ramasubramanian at the helm, the NHRC may strengthen its 
initiatives and address contemporary challenges more effectively. 

Key Responsibilities of the NHRC 
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The NHRC’s mission is vital for protecting citizens’ rights. Under Ramasubramanian’s 
leadership, the following responsibilities may gain renewed focus: 

Investigating human rights violations 

Promoting awareness of human rights 

Advising the government on policy matters 

Engaging with civil society and international organizations 

Potential Challenges Ahead for NHRC 

Despite the promising leadership, challenges remain. Addressing systemic issues, 
ensuring accountability, and navigating political pressures will be crucial for the NHRC’s 
success. How will Ramasubramanian tackle these hurdles? 

International Implications of India’s Human Rights Policy 

The NHRC’s effectiveness under Ramasubramanian could have broader implications 
beyond India. As global attention on human rights intensifies, India’s approach may 
influence international relations and cooperation on human rights issues. 

Justice Ramasubramanian’s appointment as NHRC Chairperson signals a potential shift 
in India’s human rights landscape. His extensive legal background may lead to 
significant advancements in protecting citizens’ rights, fostering a more just society. 
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Former Supreme Court judge V Ramasubramanian appointed new 
NHRC chief 

https://www.cnbctv18.com/india/former-supreme-court-judge-v-ramasubramanian-
appointed-new-nhrc-chief-19528691.htm 

The post had been vacant since June. 1, 2024 after  

Former Supreme Court Justice (retd) Arun Kumar Mishra.  From then till now, Vijaya 
Bharathi Sayani, a member of the NHRC, became the acting chairman of the NHRC 
committee. 

By PTI December 23, 2024, 8:55:34 PM IST (Updated) 

Former Supreme Court judge V Ramasubramanian has been appointed as the new 
chairperson of the National Human Rights Commission, officials said on Monday, 
December 23. 

The post had been vacant since June. 1, 2024 after former Supreme Court Justice 
(retd) Arun Kumar Mishra.  From then till now, Vijaya Bharathi Sayani, a member of the 
NHRC, became the acting chairman of the NHRC committee. 

 
The former Chief Justice of India or a former Supreme Court judge are eligible to 
assume the post of the NHRC chairperson. Notable figures like CJIs HL Dattu and KG 
Balakrishnan have been at the helm of the human rights committee in the past. 
 
Former chief justice of India DY Chandrachud on Friday, December 20 commented the 
talks about him being considered for the post were 'untrue.' 

On December 18, Modi along with prominent members of the cabinet gathered for the 
meeting to decide upon the viable candidate who could become the next Chairperson of 
the prestigious NHRC. Rahul Gandhi, Congress party leader and Mallikarjun Kharge 
attended the meeting as the leader of opposition both in the Lok Sabha and the Rajya 
Sabha. 
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President Murmu appoints former SC judge Justice V 
Ramasubramanian as NHRC chairperson 

https://www.aninews.in/news/national/general-news/president-murmu-appoints-former-
sc-judge-justice-v-ramasubramanian-as-nhrc-chairperson20241223205415/ 

ANI | Updated: Dec 23, 2024 20:54 IST 

New Delhi [India], December 23 (ANI): President Droupadi Murmu on Monday 
appointed former Supreme Court judge, Justice V Ramasubramanian (Retd) as the 
Chairperson of the National Human Rights Commission (NHRC). 

Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi (Retd) have been appointed 
as the Members of the NHRC. 

"Hon'ble President of India appoints Shri Justice V. Ramasubramanian (Retd.) as the 
Chairperson, and Shri Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi (Retd.) 
as the Members of the National Human Rights Commission (NHRC), India," the NHRC 
posted on X. 

Born on June 30, 1958, Ramasubramanian studied law at the Madras Law College and 
enrolled as a member of the Bar on February 16, 1983. He practised for about 23 years 
in the High Court of Madras which included a stint in the office of the Senior Advocates 
K. Sarvabhauman and T.R. Mani for four years from 1983 to 1987. 

Ramasubramanian was appointed as an Additional Judge of the Madras High Court on 
July 31, 2006, and as a permanent Judge on November 9, 2009. He was transferred to 
the High Court of Judicature at Hyderabad for the States of Telangana and Andhra 
Pradesh with effect from April 27, 2016. 

After the bifurcation and the creation of a separate High Court for the State of Andhra 
Pradesh, Ramasubramanian was retained as a Judge of the High Court of Telangana at 
Hyderabad w.e.f January 1, 2019. 

He was sworn in as the Chief Justice of Himachal Pradesh High Court on June 22, 
2019, and appointed Judge of the Supreme Court of India on September 23, 2019. 
(ANI) 
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Justice Ramasubramanian appointed as NHRC Chairperson 

https://www.indianmandarins.com/news/justice-ramasubramanian-appointed-as-nhrc-
chairperson/30095 

By IndianMandarins-  14 hrs 

New Delhi (23.12.2024): Five days after the high-power committee meeting took place 
(on 18.12.2024) the President of India appointed former SC Judge Justice V 
Ramasubramanian as the Chairperson of the National Human Rights 
Commission (NHRC). Justice Ramasubramanian retired as a Supreme Court Judge in 
June 2023.  

Further, Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) were 
appointed as  Members of the NHRC.  

Bhopal-based Kanoongo earlier served as a member of the National Commission for 
Protection of Child Rights (NCPCR) from 2015-2018 and later became Chairperson of 
the NCPCR (2019-2024). 

The high-power committee, headed by PM, consists of the Lok Sabha Speaker, Home 
Minister, leaders of Opposition in Lok Sabha and Rajya Sabha, and Deputy chairperson 
of Rajya Sabha. 

The post of NHRC chairperson had been lying vacant since June 1, 2024, when Justice 
(retired) Arun Kumar Mishra demitted from office on completing his tenure.  

Justice Ramasubramanian replaces Justice (Retd) Arun Mishra who completed his term 
as NHRC Chairperson on June 01, 2024 following this, Vijaya Bharathi Sayani, a 
member of the NHRC, started functioning as the commission's acting chairperson. 
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Who is Justice V Ramasubramanian? Ex-Supreme Court judge 
appointed as new National Human Rights Commission chief 

https://www.livemint.com/news/who-is-justice-v-ramasubramanian-ex-supreme-court-
judge-appointed-as-new-national-human-rights-commission-chief-
11734966634594.html 

https://www.etvbharat.com/en/!bharat/ex-sc-judge-justice-ramasubramanian-appointed-
new-nhrc-chief-enn24122305216 

 

V Ramasubramanian has been appointed the new chairperson of the National Human 
Rights Commission, filling the vacancy left by Arun Kumar Mishra. A high-powered 
committee led by PM Modi made the selection, with the NHRC confirming the 
appointment.  

Written By Fareha Naaz 

Published23 Dec 2024, 09:16 PM IST 

V Ramasubramanian, the former Supreme Court judge, has been appointed the new 
chairperson of the National Human Rights Commission (NHRC). He is preceded by 
Justice (retd) Arun Kumar Mishra, who completed his term on June 1. Since then, the 
post of NHRC chairperson had been lying vacant.  

Who preceds Justice V Ramasubramanian? 

The eighth chairperson of the rights panel, Arun Kumar Mishra, was appointed to its top 
post in June 2021. Arun Kumar Mishra, who was a former Supreme Court judge, was 
the first non-CJI to be appointed to the NHRC chief post since the amendment of the 
Protection of Human Rights Act in 2019. He succeeded former Chief Justice of India H 
L Dattu. 

Prime Minister Narendra Modi-led high-powered committee convened a meeting on 
December 18, where the next chairperson of the NHRC was selected, PTI reported 
citing sources. 

President appoints NHRC chairperson on the recommendation of the selection 
committee. Typically, a former chief justice of India or a retired judge of the top court are 
appointed as NHRC chief. “The NHRC received the communication about the 
appointment today,” PTI quoted a senior official as saying. 

Justice (retd) Ramasubramanian, who previously served as a judge of the Supreme 
Court, was appointed the chairperson of the Commission. In the past, former CJIs H L 
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Dattu and K G Balakrishnan, among others were appointed as the head of the Human 
Rights body. 

Taking to social media platform X, the NHRC said, "Hon'ble President of India appoints 
Shri Justice V. Ramasubramanian (Retd.) as the Chairperson, and Shri Priyank 
Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) as the Members of the 
National Human Rights Commission(NHRC), India." 

 
Notably, Priyank Kanoongo served as a chairperson of the National Commission for 
Protection of Child Rights (NCPCR) earlier. "And now as member of the NHRC, I will try 
to fulfil the responsibilities expected of me," he said on Monday. 
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Former SC judge V Ramasubramanian appointed NHRC chairperson 

https://www.thestatesman.com/india/former-sc-judge-v-ramasubramanian-appointed-
nhrc-chairperson-1503379032.html 

Murmu has also appointed Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi 
(Retd) as the members of the National Human Rights Commission (NHRC), India. 

Statesman News Service | New Delhi | December 23, 2024 9:35 pm 

President Droupadi Murmu on Monday appointed Justice V Ramasubramanian, a 
retired Supreme Court judge, the chairperson of the National Human Rights 
Commission (NHRC). 

Murmu has also appointed Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi 
(Retd) as the members of the National Human Rights Commission (NHRC), India. 

In a post on X, NHRC India said: “Hon’ble President of India appoints Shri Justice V 
Ramasubramanian (Retd) as the Chairperson, and Shri Priyank Kanoongo and Dr 
Justice Bidyut Ranjan Sarangi (Retd.) as the Members of the National Human Rights 
Commission(NHRC), India.” 

Under the Protection of Human Rights (PHR) Act, 1993, the apex human rights body 
consists of a Chairperson, five full-time members and seven deemed members. 

NHRC has been waiting for a full-time Chairperson since June 1, after former Supreme 
Court judge and the eighth Chairman of the rights panel, Justice Arun Mishra, retired on 
completion of his tenure in office. 

Since then, the NHRC has been functioning with just one member in five positions, 
Vijaya Bharathi Sayani, also the Acting Chairperson. 

As per Sections 2, 3 and 4 of the PHR Act, the Chairman and other members are 
appointed by the President upon the recommendation of a committee consisting of the 
Prime Minister (who serves as the committee’s Chairperson), Home Minister, Leaders 
of the Opposition in both Houses of the Parliament, the Speaker of Lok Sabha and the 
Deputy Chairman of Rajya Sabha. 

The qualification of the NHRC Chairperson is that he should either have been a Chief 
Justice of India or a judge of the Supreme Court. 

Besides Chairperson, NHRC consists of five other members other than the ex-officio 
members. One member is, or has been a judge of the apex court and one member is, or 
has been the Chief Justice of a High Court. Out of the remaining three members 
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selected for their professional experience in matters centred on human rights, at least 
one must be a woman. 

The ex-officio members include the Chairpersons of National Commissions — National 
Commission for Scheduled Castes, National Commission for Scheduled Tribes, 
National Commission for Women, National Commission for Minorities, National 
Commission for Backward Classes, National Commission for Protection of Child Rights; 
as well as the Chief Commissioner for Persons with Disabilities. 

The sitting Judge of the Supreme Court or sitting Chief Justice of any High Court can be 
appointed to the post only after consultation with the Chief Justice of India. 

The tenure of the NHRC Chairman is five years or until the Chairman turns 70 years — 
whichever is earlier. 

The statutory body of NHRC came into being on October 12, 1993, under the Protection 
of Human Rights Ordinance of September 28, 1993. 

The NHRC is entrusted with the protection and promotion of human rights, which the 
Act defines as “rights relating to life, liberty, equality and dignity of the individual 
guaranteed by the Constitution or embodied in the International Covenants and 
enforceable by courts in India.” 
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NHRC New Chairman: Former Judge V Ramasubramanian appointed  

https://thesamikhsya.com/national/nhrc-new-chairman-former-judge-v-
ramasubramanian-appointed 

December 23, 2024 - by The Samikhsya 

NHRC New Chairman: Retired Supreme Court judge V. Ramasubramanian has been 
appointed as the new Chairperson of the National Human Rights Commission (NHRC) 
today. President Droupadi Murmu has appointed Justice Ramasubramanian. Priyank 
Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) have also been appointed as 
Members of the Commission. 

Justice Ramasubramanian was appointed Judge of the Supreme Court on 23rd 
September 2019 and retired on 29th June 2023. 

This appointment comes months after former Supreme Court Justice (retd) Arun Kumar 
Mishra concluded his tenure as NHRC chairperson on 1st June this year. After Mishra’s 
retirement, Vijaya Bharathi Sayani became the acting chairperson of the human rights 
panel. 
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सुŮीम कोटŊ  के पूवŊ Ɋायाधीश वी रामसुŰमǻम बने रा Ō̓ ीय मानवािधकार आयोग के 
नए Ůमुख 

https://www.lokmatnews.in/india/former-supreme-court-judge-v-ramasubramanian-
becomes-the-new-head-of-national-human-rights-commission-b628/ 

https://www.aajtak.in/india/news/story/former-supreme-court-judge-justice-v-
ramasubramaniam-appointed-as-chairperson-of-nhrc-ntc-dskc-2127650-2024-12-23 

https://www.punjabkesari.in/national/news/2-workers-died-after-coming-in-contact-with-
high-tension-wires-in-tamil-nadu-2079296 

By Ŝˑम राणा | Published: December 23, 2024 09:36 PM 

एनएचआरसी ने कहा, "भारत के माननीय रा Ō̓ पित ɊायमूितŊ वी. रामसुŰमǻम (सेवािनवृȅ) को अȯƗ 

और ŵी िŮयांक कानूनगो और डॉ. ɊायमूितŊ िबद्युत रंजन सारंगी (सेवािनवृȅ) को रा Ō̓ ीय मानवािधकार 

आयोग (एनएचआरसी), भारत का सद˟ िनयुƅ करते हœ। 

नई िदʟी: सुŮीम कोटŊ के पूवŊ Ɋायाधीश वी रामसुŰमǻम को रा Ō̓ ीय मानवािधकार आयोग 

(एनएचआरसी) का नया अȯƗ िनयुƅ िकया गया है। उनसे पहले ɊायमूितŊ (सेवािनवृȅ) अŜण कुमार 

िमŵा का कायŊकाल 1 जून को पूरा हो गया था। तब से एनएचआरसी अȯƗ का पद खाली पड़ा 
था।अिधकार पैनल के आठवŐ अȯƗ अŜण कुमार िमŵा को जून 2021 मŐ इसके शीषŊ पद पर िनयुƅ 

िकया गया था। अŜण कुमार िमŵा, जो सुŮीम कोटŊ के पूवŊ Ɋायाधीश थे, 2019 मŐ मानवािधकार संरƗण 

अिधिनयम मŐ संशोधन के बाद से NHRC Ůमुख पद पर िनयुƅ होने वाले पहले गैर-CJI थे। 

उɎोनें भारत के पूवŊ मुƥ Ɋायाधीश एच एल दȅू का ̾थान िलया। Ůधानमंũी नरŐū मोदी के नेतृȕ वाली 
उǄˑरीय सिमित ने 18 िदसंबर को एक बैठक बुलाई थी, िजसमŐ NHRC के अगले अȯƗ का चयन 

िकया गया था।रा Ō̓ पित चयन सिमित की िसफाįरश पर एनएचआरसी अȯƗ की िनयुİƅ करते हœ। 

आमतौर पर भारत के पूवŊ मुƥ Ɋायाधीश या शीषŊ अदालत के सेवािनवृȅ Ɋायाधीश को एनएचआरसी 
Ůमुख के ŝप मŐ िनयुƅ िकया जाता है। 

सोशल मीिडया ɘेटफॉमŊ एƛ पर एनएचआरसी ने कहा, "भारत के माननीय रा Ō̓ पित ɊायमूितŊ वी. 
रामसुŰमǻम (सेवािनवृȅ) को अȯƗ और ŵी िŮयांक कानूनगो और डॉ. ɊायमूितŊ िबद्युत रंजन सारंगी 
(सेवािनवृȅ) को रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी), भारत का सद˟ िनयुƅ करते हœ।" 

गौरतलब है िक िŮयांक कानूनगो इससे पहले रा Ō̓ ीय बाल अिधकार संरƗण आयोग (एनसीपीसीआर) के 

अȯƗ रह चुके हœ। उɎोनें सोमवार को कहा, "और अब एनएचआरसी के सद˟ के तौर पर मœ मुझसे 

अपेिƗत िजʃेदाįरयो ंको पूरा करने की कोिशश कŝंगा।" 
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EX-SC Judge V Ramasubramanian Appointed NHRC Chief & Justice 
Bidyut Sarangi As Member 

https://odishabytes.com/ex-sc-judge-v-ramasubramanian-appointed-nhrc-chief-justice-
bidyut-sarangi-as-member/ 

 by OB Bureau  December 23, 2024 in Government, India 

New Delhi: President Droupadi Murmu on Monday appointed former Supreme Court 
judge Justice V Ramasubramanian as the ninth Chairperson of National Human Rights 
Commission (NHRC). 

The post had been lying vacant since Justice (retd) Arun Kumar Mishra’s tenure ended 
on June 1. 

Priyank Kanoongo, who earlier served as a chairperson of the National Commission for 
Protection of Child Rights (NCPCR), and Justice Bidyut Ranjan Sarangi have also been 
appointed as Members of the rights panel. 

In June, Justice Sarangi was appointed as Chief Justice of Jharkhand High Court for a 
brief tenure of 15 days. He also served as Acting Chief Justice (CJ) of Orissa High 
Court on superannuation of Justice Subhasis Talapatra, the then Chief Justice, on 
October 3, 2023. 

A native of Odisha’s Nayagarh, he was sworn in as a permanent judge of Orissa High 
Court on June 20, 2013. 
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Who is Justice V Ramasubramanian, former Supreme Court judge 
appointed as NHRC chief? 

https://www.msn.com/en-in/news/India/who-is-justice-v-ramasubramanian-former-
supreme-court-judge-appointed-as-nhrc-chief/ar-AA1wnfbB 

https://www.newsdrum.in/national/former-ncpcr-chief-priyank-kanoongo-appointed-
member-of-nhrc-8553341 

https://www.latestly.com/agency-news/india-news-former-ncpcr-chief-priyank-
kanoongo-appointed-member-of-nhrc-6513110.html 

https://www.newsx.com/india/former-supreme-court-judge-justice-v-ramasubramanian-
appointed-nhrc-chief/#google_vignette 

https://www.republicworld.com/india/former-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chairperson 

https://english.jagran.com/india/v-ramasubramanian-former-supreme-court-judge-
appointed-nhrc-chairperson-10208435 

Story by HT News Desk,hindustantimes.com  • 11h • 2 min read 

Former Supreme Court judge Justice V Ramasubramanian was appointed as the new 
chairperson of the National Human Rights Commission (NHRC) on Monday. The 
position had been vacant since Justice (retd.) Arun Kumar Mishra's tenure ended on 
June 1. 

The NHRC announced the appointments on X, stating, “Hon'ble President of India 
appoints Shri Justice V. Ramasubramanian (Retd.) as the Chairperson, and Shri 
Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) as the Members of the 
National Human Rights Commission(NHRC), India.” 

On December 18, a high-level committee headed by Prime Minister Narendra Modi 
convened to finalise the selection of the NHRC chairperson, sources earlier indicated. 

Who is V Ramasubramanian? 

V Ramasubramanian was born on June 30, 1958, and completed his graduation in 
Chemistry from Ramakrishna Mission, Vivekananda College, Chennai, the top court's 
website stated. 

He later studied law at Madras Law College and became a member of the Bar on 
February 16, 1983. Over 23 years, he practiced law in the Madras high court and 
worked under Senior Advocates K. Sarvabhauman and T.R. Mani from 1983 to 1987. 
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On July 31, 2006, he was appointed as an additional judge of the Madras High Court 
and was confirmed as a permanent Judge on November 9, 2009. In 2016, he was 
transferred at his request to the High Court of Judicature at Hyderabad for Andhra 
Pradesh and Telangana. After the bifurcation of the High Courts in 2019, he continued 
as a Judge in the Telangana high court. 

On June 22, 2019, he became the Chief Justice of the Himachal Pradesh high court. 
Later, on September 23, 2019, he was elevated to the Supreme Court of India. 

Before his elevation, Justice Ramasubramanian practiced law for 23 years in diverse 
areas, including service law, appearing before the Madras High Court, administrative 
tribunals, consumer forums, and civil courts. His judicial career saw a steady 
progression from the Madras High Court to the apex court. 
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सुŮीम कोटŊ  के पूवŊ जज वी रामासुŰमǻम बने NHRC के अȯƗ, िŮयांक कानूनगो भी 
बने सद˟ 

https://www.abplive.com/news/india/former-supreme-court-judge-ramasubramaniam-
became-chairman-of-national-human-rights-commission-of-india-priyank-kanungo-also-
became-a-member-ann-2848523 

https://www.timesnowhindi.com/india/former-supreme-court-judge-justice-
ramasubramanian-appointed-as-nhrc-chairperson-article-116603804 

https://www.jagran.com/news/national-nhrc-chairman-former-supreme-court-judge-v-
ramasubramanian-becomes-newchief-of-nhrc-23854435.html 

https://www.prabhasakshi.com/national/who-is-v-ramasubramaniam-has-been-
madethe-new-chairman-of-national-human-rights-commission 

Ramasubramaniam became NHRC Chairman: 1 जून 2024 को NHRC अȯƗ के तौर पर जİːस अŜण 

िमŵा का कायŊकाल पूरा Šआ था. तब से यह पद खाली था. 

By : िनपुण सहगल | Edited By: Nidhi Vinodiya | Updated at : 23 Dec 2024 09:59 PM (IST) 

Ramasubramaniam became NHRC Chairman: सुŮीम कोटŊ  के पूवŊ जज जİːस वी रामासुŰमǻम 

रा Ō̓ ीय मानवािधकार आयोग (NHRC) के नए अȯƗ होगें. रा Ō̓ पित ने उɎŐ िनयुƅ कर िदया है. िसतंबर 2019 

से जून 2023 के बीच लगभग 4 साल तक जİːस रामासुŰमǻम सुŮीम कोटŊ  के जज रहे. उससे पहले वह 

िहमाचल Ůदेश हाई कोटŊ के चीफ जİːस थे. वह मūास और तेलंगाना हाई कोटŊ मŐ भी जज रहे. जİːस 

रामासुŰमǻम को अȯƗ िनयुƅ करने के साथ ही रा Ō̓ पित ने झारखंड हाई कोटŊ के पूवŊ चीफ जİːस 

िबद्युत रंजन सारंगी और रा Ō̓ ीय बाल अिधकार संरƗण आयोग के पूवŊ अȯƗ िŮयांक कानूनगो को NHRC 

का सद˟ िनयुƅ िकया है. 

30 जून 1958 को तिमलनाडु के मɄारगुडी मŐ जɉे जİːस रामासुŰमǻम का NHRC अȯƗ के तौर पर 

चयन Ůधानमंũी नरŐū मोदी की अȯƗता वाली चयन सिमित ने 18 िदसंबर को Šई बैठक मŐ िकया था. इस 

चयन सिमित मŐ गृह मंũी अिमत शाह, लोकसभा ˙ीकर ओम िबड़ला, राǛसभा मŐ नेता िवपƗ मİʟकाजुŊन 

खड़गे और लोकसभा के नेता िवपƗ राŠल गांधी भी शािमल हœ. 

1 जून को जİːस अŜण िमŵा का कायŊकाल पूरा Šआ था 

1 जून 2024 को NHRC अȯƗ के तौर पर जİːस अŜण िमŵा का कायŊकाल पूरा Šआ था. तब से यह पद 

खाली था. सुŮीम कोटŊ मŐ अपने कायŊकाल के दौरान जİːस रामासुŰमǻम कई बड़े मामलो ंकी सुनवाई 

और फैसलो ंका िहˣा रहे. जİːस रामासुŰमǻम 2016 मŐ Šई नोटबंदी को चुनौती देने वाली यािचकाओ ं
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पर सुनवाई करने वाली बŐच के सद˟ थे. 2 जनवरी 2023 को उɎोनें भी नोटबंदी को सही ठहराने वाले 

फैसले से सहमित जताई. 

‘मंिũयो ंको भी अिभʩİƅ की ˢतंũता है’ 

26 माचŊ 2023 को जİːस रामासुŰमǻम ने फैसला िदया िक दूसरे नागįरको ंकी तरह मंिũयो ंको भी 
अिभʩİƅ की ˢतंũता है. उनके िनजी बयानो ंको सरकार का बयान कह कर उनके बोलने पर अंकुश नही ं
लगाया जा सकता. अगर मंũी के बयान से िकसी मुकदमे पर गलत असर पड़ा हो, तब जŝर कानून का 
सहारा िलया जा सकता है. 

2021 मŐ कŐ ū को िकया था नोिटस जारी 

इसके अलावा जİːस वी रामासुŰमǻम तǽालीन चीफ जİːस एस ए बोबड़े और जİːस ए एस बोपɄा 
के साथ उस बŐच मŐ शािमल थे, िजसने 2021 मŐ ɘेसेस ऑफ विशŊप एƃ को चुनौती देने वाली यािचकाओ ंपर 

कŐ ūीय गृह मंũालय, कानून मंũालय और संˋृित मंũालय को नोिटस जारी िकया था. 
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President Appoints Justice V. Ramasubramanian as National Human 
Rights Commission Chairperson 

https://boldnewsonline.com/president-appoints-justice-v-ramasubramanian-as-national-
human-rights-commission-chairperson/ 

Featured India Latest News By Bold News Online Desk On Dec 23, 2024 

New Delhi, Dec 23: Former Supreme Court judge Justice V. Ramasubramanian has 
been appointed as the new chairperson of the National Human Rights Commission 
(NHRC), marking a significant development for the rights body. The position had 
remained vacant since June 1, following the completion of Justice (Retd.) Arun Kumar 
Mishra’s tenure. 

Justice Mishra, who served as the eighth chairperson of the NHRC, was appointed in 
June 2021, becoming the first non-Chief Justice of India (CJI) to hold the post after the 
2019 amendment to the Protection of Human Rights Act. Since his departure, NHRC 
member Vijaya Bharathi Sayani had been serving as the acting chairperson. 

The selection of Justice Ramasubramanian was finalized during a high-powered 
meeting on December 18, chaired by Prime Minister Narendra Modi. The committee, 
which recommends appointments for the NHRC leadership, also includes the Union 
Home Minister, the Leader of the Opposition, and other senior officials. 

Justice Ramasubramanian, who brings extensive judicial experience to the role, has 
previously served as a judge of the Supreme Court. His appointment was formally 
communicated to the NHRC on Monday. 

The NHRC also announced the appointments of Shri Priyank Kanoongo and Dr. Justice 
Bidyut Ranjan Sarangi (Retd.) as members of the commission. Kanoongo, former 
chairperson of the National Commission for Protection of Child Rights (NCPCR), 
expressed his commitment to fulfilling his new responsibilities at the NHRC. 

In a post on X, the NHRC stated: 

“Hon’ble President of India appoints Shri Justice V. Ramasubramanian (Retd.) as the 
Chairperson, and Shri Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) 
as the Members of the National Human Rights Commission (NHRC), India.” 

Justice Ramasubramanian joins a distinguished line of former NHRC chairpersons, 
including ex-CJIs H.L. Dattu and K.G. Balakrishnan, whose leadership has shaped the 
commission’s role in protecting and promoting human rights in India. 
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With his appointment, Justice Ramasubramanian is expected to steer the NHRC in 
addressing pressing human rights issues, leveraging his vast legal expertise to enhance 
the commission’s impact across the nation. 
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NHRC Issues Notices To Tamil Nadu Officials Over Electrocution 
Deaths Of Contract Workers 

https://globalgreenews.com/2024/12/23/nhrc-issues-notices-to-tamil-nadu-officials-over-
electrocution-deaths-of-contract-workers/ 

National By Team On Dec 23, 2024 

The National Human Rights Commission (NHRC) has issued notices to the Chief 
Secretary and the Director General of Police of Tamil Nadu over the report that two 
persons died due to electrocution while repairing a high-tension overhead power line. 

Taking suo motu cognizance of media reports, the commission has sought a detailed 
report within two weeks. According to the media report, two persons, working as 
contract labourers with the Tamil Nadu Generation and Distribution Corporation died 
due to electrocution last week. 

The Commission has observed that if the contents of the media reports are true then it 
indicates gross negligence on the part of the electricity department. 
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Justice Ramasubramanian to head NHRC 

https://www.deccanchronicle.com/southern-states/telangana/justice-ramasubramanian-
to-head-nhrc-1849208 

Vujjini Vamshidhar24 December 2024 12:16 AM 

hyderabad:Former Supreme Court judge Justice V. Ramasubramanian, who was earlier 
with the Telangana High Court, has been appointed chairperson of the National Human 
Rights Commission (NHRC) by President Droupadi Murmu.The post of NHRC 
chairperson had been lying vacant since June 1, when Justice (retired) Arun Kumar 
Mishra demitted office on the completion of his tenure.Justice Ramasubramanian was 
born on June 30, 1958. He enrolled as a member of the bar on February 16, 1983, and 
practiced for about 23 years in the High Court of Madras. 

He was appointed as an additional judge of the Madras High Court on July 31, 2006, 
and as a permanent judge on November 9, 2009. He was transferred to the High Court 
of Judicature at Hyderabad for the States of Telangana and Andhra Pradesh with effect 
from April 27, 2016.After the state’s bifurcation, he was retained as a judge of the 
Telangana High Court on January 1, 2019. Later, he was sworn-in as Chief Justice of 
the Himachal Pradesh High Court on June 22, 2019. 

In September 2023, he was elevated as judge of the Supreme Court.Several notable 
judgments were delivered by him in the Telangana High Court and the Supreme 
Court.He issued notable orders on the issue of sports quota reservations in medical 
seats, gave clarity on the presidential orders of local quota, medical admissions and CS 
land cases, where the lands were claimed by Nizam family members and other private 
parties.As the Supreme Court judge, he was a member of the bench that heard 
arguments concerning the demonetisation policy. 
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NHRC slaps notice on govt over electrocution of 2 Tangedco workers 

https://www.dtnext.in/news/tamilnadu/nhrc-slaps-notice-on-govt-over-electrocution-of-2-
tangedco-workers-816502 

https://www.republicworld.com/india/who-is-v-ramasubramanian-5-key-facts-about-the-
new-nhrc-chief 

https://www.daijiworld.com/index.php/news/newsDisplay?newsID=1256087 

The National Human Rights Commission ina statement said it has also noted that such 
incidents have occurred earlier too in the state 

PTI|23 Dec 2024 10:37 PM ( Updated:23 Dec 2024 10:39 PM ) 

Chennai: The NHRC on Monday said it has issued a notice to the Tamil Nadu 
government and the state's police chief over reports that two persons, working as 
contract labourers with the Tamil Nadu Generation and Distribution Corporation were 
electrocuted while repairing a high-tension overhead power line in Tiruchy . 

The National Human Rights Commission in a statement said it has also noted that such 
incidents have occurred earlier too in the state. This is a "serious human rights violation" 
and a "matter of concern" for the rights panel. 

The NHRC has taken "suo motu cognisance of a media report that two persons, 
working as contract labourers with the Tamil Nadu Generation and Distribution 
Corporation (Tangedco) died due to electrocution while repairing a high-tension 
overhead power line near Olaiyur Ring Road in KK Nagar, Tiruchi in Tamil Nadu on 
December 18, 2024," it said. 
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SC के पूवŊ जज वी रामासुŰमǻम बने NHRC के अȯƗ, जून से खाली था पद 

https://www.tv9hindi.com/india/former-supreme-court-judge-v-ramasubramanian-

appointed-as-chairperson-of-nhrc-3016259.html 

https://hindi.webdunia.com/national-hindi-news/president-murmu-appoints-former-sc-

judge-justice-v-ramasubramanian-as-nhrc-chairperson-124122300101_1.html 

सुŮीम कोटŊ के पूवŊ जज जİːस वी रामासुŰमǻम रा Ō̓ ीय मानवािधकार आयोग (NHRC) के नए अȯƗ 

बनाए गए हœ. रा Ō̓ पित ūौपदी मुमूŊ ने उɎŐ िनयुƅ कर िदया है. िपछले जून से रा Ō̓ ीय मानवािधकार आयोग 

का पद खाली था. िजसके बाद NHRC की सद˟ िवजया भारती सयानी को कायŊवाहक अȯƗ बनाया 
गया था. 

पीयूष पांडे | Updated on: Dec 23, 2024 | 11:29 PM 

सुŮीम कोटŊ के पूवŊ जज जİːस वी रामासुŰमǻम रा Ō̓ ीय मानवािधकार आयोग (NHRC) के नए अȯƗ 

बनाए गए हœ. रा Ō̓ पित ūौपदी मुमूŊ ने उɎŐ िनयुƅ िकया. 1 जून 2024 को NHRC अȯƗ के तौर पर 

जİːस अŜण िमŵा का कायŊकाल पूरा Šआ था तभी से यह पद खाली था. िजस पर सोमवार 23 िदसंबर 

को िनयुİƅ हो गई. 

इसके साथ ही रा Ō̓ पित ने झारखंड हाई कोटŊ के पूवŊ चीफ जİːस िबद्युत रंजन सारंगी और रा Ō̓ ीय बाल 

अिधकार संरƗण आयोग के पूवŊ अȯƗ िŮयांक कानूनगो को NHRC का सद˟ िनयुƅ िकया है. NHRC को 
िनयंिũत करने वाले कानून के मुतािबक, रा Ō̓ ीय मानवािधकार आयोग (NHRC) के अȯƗ का चयन करने 

वाली सिमित की अȯƗता Ůधानमंũी करते हœ. सिमित मŐ लोकसभा अȯƗ, गृह मंũी, दोनो ंसदनो ंके िवपƗ 

के नेता और राǛसभा के उपसभापित सद˟ होते हœ. 

2023 मŐसेवािनवृȅ Šए थे रामसुŰमǻम 

जİːस वी. रामसुŰमǻम िपछले साल जून 2023 मŐ सुŮीम कोर्ट के जज के पद से सेवािनवृȅ Šए थे. NHRC 

का अȯƗ या तो भारत के पूवŊ चीफ जİːस या सुŮीम कोटŊ के सेवािनवृȅ जज होते हœ. ऐसे अब इस पद पर 

वी. रामसुŰमǻम को िनयुƅ कर िदया गया है. अŜण िमŵा के पद छोड़ने के बाद NHRC की सद˟ िवजया 
भारती सयानी को कायŊवाहक अȯƗ बनाया गया था. इससे पहले यह पद पूवŊ मुƥ Ɋायाधीश एचएल दȅू 

के पास था, िजɎŐ 2016 मŐ िनयुƅ िकया गया था. 

4 साल तक सुŮीम कोटŊ  के जज रहे 

जİːस रामासुŰमǻम िसतंबर 2019 से लेकर जून 2023 के बीच करीब 4 साल तक सुŮीम कोटŊ के जज 

रहे. उससे पहले वो िहमाचल Ůदेश हाई कोटŊ के चीफ जİːस थे. इसके अलावा वो मūास और तेलंगाना हाई 

कोटŊ मŐ भी जज रहे. सुŮीम कोटŊ मŐ पने कायŊकाल के दौरान जİːस रामासुŰमǻम ने कई बड़े मामलो ंकी 
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सुनवाई की. वो साल 2016 मŐ नोटबंदी को चुनौती देने वाली यािचकाओ ं पर सुनवाई करने वाली बŐच के 

सद˟ थे. 

िपछले साल माचŊ मŐ उɎोनें फैसला िदया था िक दूसरे नागįरको ंकी तरह मंिũयो ंको भी अिभʩİƅ की 
ˢतंũता है. उɎोनें कहा था िक मंिũयो ंके िनजी बयानो ंको सरकार का बयान कह कर उनके बोलने पर 

अंकुश नही ंलगाया जा सकता. इसके ही जİːस रामासुŰमǻम तǽालीन चीफ जİːस एस ए बोबड़े और 

जİːस ए एस बोपɄा के साथ उस बŐच मŐ शािमल थे, िजसने 2021 मŐ ɘेसेस ऑफ विशŊप एƃ को चुनौती 
देने वाली यािचकाओ ंपर कŐ ūीय गृह मंũालय, कानून मंũालय और संˋृित मंũालय को नोिटस जारी िकया 
था. 

  

TV9HINDI, Online, 24.12.2024
Page No. 0, Size:(0)cms X (0)cms.



जİːस वी रामसुŰमǻम बने एनएचआरसी Ůमुख 

https://www.nayaindia.com/news/justice-v-ramasubramanian-appointed-nhrc-chief-
484273.html 

NI DeskDecember 24, 2024 

नई िदʟी। िपछले काफी समय से खाली रा Ō̓ ीय मानवािधकार आयोग यानी एनएचआरसी के अȯƗ पद पर 

कŐ ū सरकार ने िनयुİƅ कर दी है। कŐ ū सरकार ने सुŮीम कोटŊ  से įरटायर जİːस वी रामसुŰमǻम को 
एनएचआरसी का नया अȯƗ िनयुƅ िकया है। वे जİːस अŜण िमŵा का कायŊकाल खȏ होने के बाद 

उनकी जगह लŐगे। पहले कहा जा रहा था िक हाल मŐ įरटायर Šए चीफ जİːस डीवाई चंūचूड़ को 
एनएचआरसी का अȯƗ बनाया जाएगा। हालांिक उɎोनें खुद इस तरह की खबरो ंका खंडन िकया था। 

Ůधानमंũी नरŐū मोदी की अȯƗता मŐ एक उǄˑरीय सिमित ने 18 िदसंबर 2024 को रा Ō̓ ीय मानवािधकार 

आयोग के अगले अȯƗ का चयन करने के िलए बैठक की थी। इसमŐ लोकसभा के नेता ŮितपƗ राŠल गांधी 
और राǛसभा के नेता ŮितपƗ मİʟकाजुŊन खड़गे भी शािमल Šए थे। हालांिक दोनो ंने इस बात पर अपनी 
आपिȅ दजŊ कराई थी िक उनको संभािवत नामो ंकी सूची पहले नही ंदी गई थी। 

बहरहाल, जİːस वी रामसुŰमǻम ने चेɄई के रामकृˁ िमशन, िववेकानंद कॉलेज से रसायन िवǒान मŐ 
Ťेजुएट की िडŤी ली और िफर मūास लॉ कॉलेज मŐ कानून की पढ़ाई की थी। उɎोनें मūास हाई कोटŊ मŐ 
करीब 23 साल तक वकालत की। जİːस रामसुŰमǻम को 31 जुलाई, 2006 को मūास हाई कोटŊ  के 

एिडशनल जज के ŝप मŐ िनयुƅ िकया गया और नौ नवंबर 2009 को वे ̾थायी जज बने थे। के ŝप मŐ 
िनयुƅ िकया गया। जİːस वी रामसुŰमǻम ने 22 जून, 2019 को िहमाचल Ůदेश हाई कोटŊ के चीफ 

जİːस के ŝप मŐ शपथ ली थी। 23 िसतंबर, 2019 को वे भारत के सुŮीम कोटŊ  मŐ जज िनयुƅ Šए थे, जहां से 

65 साल की उŲ मŐ वे िपछले साल 29 जून को įरटायर Šए थे। 
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SC ex-judge named NHRC chairperson 

https://www.tribuneindia.com/news/india/sc-ex-judge-named-nhrc-chairperson/ 

On June 22, 2019, Justice Ramasubramanian was sworn in as the Chief Justice of the 
Himachal Pradesh High Court and later, on September 23, 2019, he was elevated to the 
Supreme Court 

Tribune News Service New Delhi, Updated At : 03:30 AM Dec 24, 2024 IST 

A retired Supreme Court judge, Justice V Ramasubramanian, has been appointed as 
the new chairperson of the National Human Rights Commission. The post had been 
lying vacant since June this year. 

The President also appointed Priyank Kanoongo and Justice Bidyut Ranjan Sarangi 
(retd) as the members of the NHRC. 

A high-power committee led by PM Narendra Modi had met on December 18 to select 
the chairperson. Both Leaders of the Opposition Mallikarjun Kharge and Rahul Gandhi 
also attended the meeting. 

On June 22, 2019, Justice Ramasubramanian was sworn in as the Chief Justice of the 
Himachal Pradesh High Court and later, on September 23, 2019, he was elevated to the 
Supreme Court. 
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Ex-SC judge V Ramasubramanian appointed new NHRC chairperson 

https://indianexpress.com/article/india/ex-sc-judge-v-ramasubramanian-appointed-new-
nhrc-chairperson-9741342/ 

Was part of several benches in key cases, including one that upheld demonetisation. 

Written by Ajoy Sinha Karpuram New Delhi | Updated: December 24, 2024 05:44 IST 

Former Supreme Court judge V Ramasubramanian has been appointed as the 9th 
Chairperson of the National Human Rights Commission (NHRC) for a tenure of three 
years until December 2027. 

Justice Ramasubramanian was informed about the appointment through a letter signed 
by Ministry of Home Affairs Joint Secretary Niraj Kumar Bansod. “Respected sir, I 
enclose herewith the warrant signed by the Hon’ble President of India for the 
appointment as Chairperson, National Human Rights Commission in terms of Section 
3(2)(a) of the Protection of Human Rights Act, 1993. You are requested to kindly join 
the Commission at the earliest,” the letter states. 

Justice Ramasubramanian retired on June 29, 2023, after serving for over three years 
as a Supreme Court judge. During his tenure, he was part of several benches in 
important cases, including the five-judge bench that upheld the Centre’s demonetisation 
scheme in 2023 and the decision to set aside an RBI circular that stated it would not 
provide services to individuals and businesses dealing with cryptocurrency. 

His legal career began after he completed his LLB from Madras Law College in 1983. 
He practised at the Madras High Court for 23 years before he was appointed as a judge 
of the same court on July 31, 2006. 

 
At his own request, he was transferred to the High Court for the states 
of Telangana and Andhra Pradesh in April 2016 and remained in Hyderabad after the 
court was bifurcated and served as a judge of the Telangana High Court until he was 
appointed as the Chief Justice of the Himachal Pradesh High Court on June 22, 2019. 
Three months later, on September 23, he was elevated to the Supreme Court of India. 

The previous NHRC chairman, Justice Arun Mishra, completed his term on June 1, 
2024. It has since been functioning under the aegis of Acting Chairperson Vijaya Bharati 
Sayani. The NHRC is empowered to investigate allegations of human rights violations, 
either of its own accord or after receiving a petition from a victim (or someone on their 
behalf). It may also intervene as a party in ongoing cases concerning human rights 
violations, make recommendations aimed at protecting human rights, and conduct or 
promote research in related fields. 

INDIAN EXPRESS, Online, 24.12.2024
Page No. 0, Size:(0)cms X (0)cms.



Previous chairpersons also include former Chief Justices of India Ranganath Mishra 
(the first NHRC Chairperson), M N Venkatachaliah, J S Verma, A S Anand, S Rajendra 
Babu, K G Balakrishnan and H L Dattu. 

Until 2019 only former Chief Justices of India could be appointed as NHRC chairperson. 
However, in July 2019, the Protection of Human Rights Act, 1993, was amended to also 
allow former SC judges for the post. 
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Ex-Supreme Court judge V Ramasubramanian appointed NHRC chief 

https://www.msn.com/en-in/news/India/ex-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chief/ar-
AA1wmHrS?cvid=0490A21AC771420981EEFEEAD00065FF&ocid=xmmo&apiversion=
v2&noservercache=1&domshim=1&renderwebcomponents=1&wcseo=1&batchservertel
emetry=1&noservertelemetry=1 

Story by TOI News Desk  • 14h • 2 min read 

NEW DELHI: V Ramasubramanian, former Supreme Court judge, was appointed ninth 
chairperson of the National Human Rights Commission of India (NHRC) on Monday. 

The NHRC chairperson post was lying vacant since former Supreme Court judge 
Justice (retd) Arun Kumar Mishra completed his tenure on June 1. 

Ramasubramanian, who served as top court judge from 2019 to 2023, also worked as 
the Chief Justice of Himachal Pradesh high court. 

In 2006, he was appointed as an additional judge of the Madras high court before he 
was transferred on his own request to the high court of judicature at Hyderabad for the 
states of Telangana and Andhra Pradesh in 2016. 

After the bifurcation and the creation of a separate high court for Andhra Pradesh, he 
was retained as a Judge of the high court of Telangana at Hyderabad in 2019. 

He also became the first judge to hold a hearing over Skype, when he responded to an 
urgent call to hear the case concerning 89 inmates of an orphanage. 

Ramasubramanian's bench also batted for freedom of expression and said defamation 
proceedings should be decriminalised, in line with trends across the world. 

On December 18, a high-powered committee led by Prime Minister Narendra Modi 
reportedly held a meeting to select the next chairperson of NHRC. 

Congress president Mallikarjun Kharge and party leader Rahul Gandhi attended the 
meeting as leaders of the opposition in Rajya Sabha and Lok Sabha respectively, they 
had said. 

Justice (retd) Mishra served as the eighth chairperson of the rights panel after being 
appointed in June 2021. 

Earlier, reports also claimed that ex-Chief Justice of India (CJI) DY Chandrachud could 
be considered for a role as NHRC chairperson. However, he snubbed the reports and 
called it "untrue". 
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"This is untrue. Presently, I am enjoying my retired life," the country's 50th CJI, who 
demitted office on November 10, told the news agency PTI. 
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Former SC judge Ramasubramanian is new NHRC chief 

https://www.thehansindia.com/news/national/former-sc-judge-ramasubramanian-is-new-
nhrc-chief-932096 

https://www.dailyexcelsior.com/ex-sc-judge-is-new-nhrc-chief/ 

The Hans India Hans News Service | 24 Dec 2024 7:15 AM IST 

New Delhi: Former Supreme Court judge V Ramasubramanian has been appointed the 
new chairperson of the National Human Rights Commis-sion, the rights... 

New Delhi: Former Supreme Court judge V Ramasubramanian has been appointed the 
new chairperson of the National Human Rights Commis-sion, the rights panel said on 
Monday. 

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar 
Mishra completed his tenure on June 1. Mishra served as the eighth chairperson of the 
rights panel and was appointed to its top post in June 2021. 

On December 18, a high-powered committee led by Prime Minister Narendra Modi held 
a meeting to select the next chairperson of the NHRC, sources earlier said. A former 
chief justice of India or a retired judge of the top court are ap-pointed as NHRC 
chairperson by the president on the recommendation of the selection committee. 

Justice (retd) Ramasubramanian, a former judge of the apex court, has been appointed 
the chairperson of the NHRC, a senior official said, adding “the NHRC received the 
communica-tion about the appointment today”. 
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Rest points, grievance redressal mechanism: NHRC session 
suggestions for gig workers 

https://www.telegraphindia.com/india/rest-points-grievance-redressal-mechanism-nhrc-
session-suggestions-for-gig-workers/cid/2072887 

From rest points to maternity benefits, NHRC's open house proposes key measures for 
improving gig workers' lives. 

PTI New Delhi Published 23.12.24, 07:28 PM 

Need for targeted efforts and regulatory frameworks, establishment of rest points, and 
setting up a grievance redressal mechanism, particularly for women, are among the 
suggestions that emerged out of a NHRC-hosted session on challenges faced by gig 
workers. 

The National Human Rights Commission recently organised an open house discussion 
on the rights of gig workers, in a hybrid mode in New Delhi, a senior official said on 
Monday. 

In her keynote address, NHRC's acting chairperson, Vijaya Bharathi Sayani said that 
there is a "need for targeted efforts" through regulatory frameworks to address gig 
worker's challenges, including long working hours, financial strain, and physical 
exhaustion. 

Over 83 per cent of app-based drivers work more than 10 hours daily. This puts them 
under the physical and mental strain added by policies like '10-minute deliveries' and 
unrealistic targets which also result in "avoidable accidents", she was quoted as saying 
in the statement 

Women face additional challenges such as safety risks, erratic schedules, and physical 
demands, discouraging their participation and raising concerns about their well-being, 
the NHRC said. 

Some of the suggestions that emanated from the discussions included exploring and 
expanding the e-Shram portal as a valuable tool in aiding such workers; supporting 
women gig workers with "maternity benefits, crèche facilities, and the establishment of 
rest points through public-private partnerships"; and building "financial literacy" of gig 
workers to promote transparency, besides providing opportunities to upscale their skills 
through vocational training programmes. 

All companies engaging them should provide general and specific welfare schemes, 
including health benefits, accident insurance, old-age protection, and unemployment 
safeguards in case of accidents, etc., was another suggestion. 
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Setting up a grievance redressal mechanism, particularly for women gig workers and 
build awareness around POSH (Prevention of Sexual Harassment) policies to ensure a 
safer work environment; ensuring minimum wage enforcement and income 
transparency in all sectors engaging gig workers by the aggregators to bridge gender 
disparities; and developing schemes addressing the risks posed by climate challenge 
and ensure workers' safety during extreme weather conditions by the employing 
companies were also among the suggestions. 

Reviewing of rating system of gig workers service which is "arbitrary", without providing 
any forum to them to hear their point of view also emerged as a suggestion during the 
session. 

NHRC's Secretary General, Bharat Lal said it is crucial to check the implementation of 
laws such as the Social Security Code 2020 and the various other labour laws in India 
to ensure gig workers welfare. 

He also noted that some states like Karnataka, Rajasthan and Jharkhand are focusing 
on providing social security to gig workers, but more needs to be done to address their 
"other major concerns" relating to health insurance, minimum wages, stress-free 
working conditions protecting their dignity. 
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Ex-Supreme Court judge Justice V Ramasubramanian is new NHRC 
chief 

https://www.hindustantimes.com/india-news/exsupreme-court-judge-justice-v-
ramasubramnian-is-new-nhrc-chief-101734962293439.html 

ByHT News Desk Dec 23, 2024 07:47 PM IST 

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar 
Mishra completed his tenure on June 1. 

Former Supreme Court judge V Ramasubramanian was on Monday appointed as the 
new chairperson of the National Human Rights Commission (NHRC). 
 
The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar 
Mishra completed his tenure on June 1. 
 
Mishra, a former Supreme Court judge, was also the first non-CJI to be appointed to the 
NHRC chief post since the amendment of the Protection of Human Rights Act in 2019. 

Vijaya Bharathi Sayani, a member of NHRC, had become its acting chairperson with 
effect from June 2 after Mishra had demitted office. 
 
“Hon’ble President of India appoints Shri Justice V. Ramasubramanian (Retd.) as the 
Chairperson, and Shri Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) 
as the Members of the National Human Rights Commission(NHRC), India,” the NHRC 
posted on X. 

Born on June 30, 1958, Justice Ramasubramanian was enrolled as a member of the 
Bar on February 16, 1983. He practiced for about 23 years in the Madras high court. 

Justice Ramasubramanian was appointed as an additional judge of the high court in 
2006 and as a permanent judge three years later. After Andhra Pradesh was bifurcated 
in 2014, he was transferred on his own request to the High Court of Judicature at 
Hyderabad for the States of Telangana and Andhra Pradesh in 2016. 

He was sworn in as the Chief Justice of Himachal Pradesh High Court on June 22, 
2019, and later appointed Judge of the Supreme Court on September 23, 2019. 

Ex-NCPCR chief Priyank Kanoongo is now NHRC member 

Priyank Kanoongo, the former chairperson of the National Commission for Protection of 
Child Rights (NCPCR) is among the two members of the national human rights panel. 
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The appointment will take effect from the date he assumes office. 

Kanoongo told PTI his tenure as NCPCR chairperson was marked by a strong focus on 
child protection laws and policies, particularly in cases involving sexual abuse and 
exploitation of minors. 

"And now as member of NHRC, I will try to fulfil the responsibilities expected of me," he 
added. 
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Former Supreme Court judge V. Ramasubramanian appointed NHRC 
chairman 

https://www.thehindu.com/news/national/former-supreme-court-judge-v-
ramasubramanian-appointed-nhrc-chairman/article69019081.ece 

https://www.livelaw.in/top-stories/president-former-supreme-court-judge-justice-v-
ramasubramanian-chairperson-national-human-rights-commission-279250 

The post of NHRC chairperson has been lying vacant since Justice (retired) Arun 
Kumar Mishra completed his tenure on June 1 

Updated - December 24, 2024 08:44 am IST 

President of India on Monday (December 23, 2024) appointed retired Supreme Court 
Justice V. Ramasubramanian as the Chairperson of National Human Rights 
Commission. The post of NHRC chief was lying vacant since June this year. 

President also appointed Priyank Kanoongo and retired Justice Bidyut Ranjan Sarangi 
as the Members of the NHRC-India. 

A high-power committee led by Prime Minister Narendra Modi met on December 18 to 
select the next chairperson of NHRC. Both Leaders of the Opposition (LoPs), 
Mallikarjun Kharge in the Rajya Sabha and Rahul Gandhi in the Lok Sabha also 
attended the meeting. 

A well-known scholar in Tamil and a master of the art of writing judgments, Justice 
Ramasubramanian was born on June 30, 1958, and obtained his bachelor’s degree in 
science from Vivekananda College in Chennai before graduating in law from the Madras 
Law College and enrolling as a member of the Bar on February 16, 1983. 

After 23 years of practice as a lawyer in the High Court and other judicial fora, he was 
elevated as an additional judge of the Madras High Court on July 31, 2006 and as a 
permanent judge on November 9, 2009. In 2016, he got transferred to the High Court of 
Judicature at Hyderabad for the States of Telangana and Andhra Pradesh, and after the 
bifurcation, he served in the Telangana High Court. On June 22, 2019, he was sworn in 
as the Chief Justice of the Himachal Pradesh High Court, and later, on September 23, 
2019, he ascended to the Supreme Court of India. 

During his Supreme Court tenure, which ended upon his retirement on June 29, 2023, 
Justice Ramasubramanian authored 102 judgments. His judicial contributions include 
participation in significant cases such as the 2016 Demonetization policy and the validity 
of circumstantial evidence in bribery cases. His career reflects a commitment to 
upholding justice across various levels of the judiciary. 
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Justice Bidyut Ranjan Sarangi, was elevated as a Permanent Judge of the Orissa High 
Court in 2013. Over nearly 11 years, he disposed of over 152,000 cases and authored 
nearly 1,500 reported judgments, significantly contributing to public trust in the 
judiciary.He was appointed as the Chief Justice of the High Court of Jharkhand in July, 
2024. 

Priyank Kanoongo, has been a dedicated advocate for child rights and education in 
India. He was appointed as the Chairperson of the National Commission for Protection 
of Child Rights (NCPCR) in 2018 and was reappointed for a subsequent term starting 
October 17, 2021. 
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Ex SC Judge is new NHRC chief 

https://www.dailyexcelsior.com/ex-sc-judge-is-new-nhrc-chief/ 

https://www.telegraphindia.com/india/ex-supreme-court-judge-ramasubramanian-
appointed-new-nhrc-chief/cid/2072891 

By Daily Excelsior -December 24, 2024 

NEW DELHI, Dec 23: Former Supreme Court Judge V Ramasubramanian has been 
appointed as the new chairperson of the National Human Rights Commission, officials 
said on Monday.Follow the Daily Excelsior channel on WhatsApp 

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar 
Mishra completed his tenure on June 1. (PTI) 
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NHRC Probes Electrocution Deaths of Tangedco Workers 

https://www.devdiscourse.com/article/headlines/3204074-sebi-cracks-down-on-bharat-
global-developers-an-urgent-call-for-investor-protection 

https://www.aninews.in/news/national/general-news/nhrc-takes-suo-motu-cognizance-
of-death-of-two-workers-due-to-electrocution-in-tamil-nadu20241223130512/ 

https://www.uniindia.com/~/nhrc-issues-notice-over-deaths-of-two-workers-due-to-
electrocution-in-tn/India/news/3352082.html 

The National Human Rights Commission (NHRC) has initiated a probe into the deaths 
of two contract workers of Tangedco, attributed to negligence during a repair task. They 
were electrocuted while working on a high-tension line, prompting NHRC to seek 
detailed reports from Tamil Nadu's authorities. 

Devdiscourse News Desk | Updated: 23-12-2024 13:11 IST | Created: 23-12-2024 
13:11 IST 

The National Human Rights Commission has taken suo motu cognisance of a media 
report concerning the electrocution deaths of two contract labourers from the Tamil 
Nadu Generation and Distribution Corporation (Tangedco). These individuals tragically 
lost their lives while repairing a high-tension overhead power line near Olaiyur Ring 
Road in KK Nagar on December 18. The NHRC, in an official release, expressed 
concerns about potential gross negligence by the electricity department, indicating this 
as a serious human rights violation. 

In response, the Commission has issued notices to Tamil Nadu's Chief Secretary and 
Director General of Police, demanding detailed reports within two weeks. These should 
cover the FIR's status and any compensation arrangements for the victims' families. 
The Commission also seeks information on measures taken or planned by the State 
government and Tangedco to prevent future occurrences. 

Preliminary investigations, as reported by the media, suggest that the power supply 
wasn't entirely shut off during repairs, and the workers lacked protective gear. The 
report also mentions a similar fatal incident last year in Thoothukudi district and another 
involving a migrant worker electrocuted during Cyclone Fengal in Muthialpet. 
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NHRC ने तिमलनाडु मŐ िबजली के झटके से दो ŵिमको ंकी मौत का ˢतः  संǒान 

िलया 

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-death-of-two-
workers-due-to-electric-shock-in-tamil-nadu-3719053 

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-death-of-two-
workers-due-to-electric-shock-in-tamil-nadu-3718986 

https://www.amarujala.com/india-news/nhrc-suo-motu-of-a-media-report-that-two-
people-died-due-to-electrocution-while-repairing-a-high-tension-line-2024-12-
23?src=top-subnav 

23 Dec 2024 8:29 AM GMT 

New Delhi : रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने एक मीिडया įरपोटŊ पर ˢत: संǒान िलया 
है िक तिमलनाडु जनरेशन एंड िड Ōː ीɯूशन कॉरपोरेशन (टœगेडको) के साथ अनुबंध मजदूरो ंके ŝप मŐ 
काम करने वाले दो ʩİƅयो ंकी 18 िदसंबर को केके नगर मŐ ओलैयूर įरंग रोड के पास एक हाई-टŐशन 

ओवरहेड पावर लाइन की मरʃत करते समय िबजली का करंट लगने से मौत हो गई। एक आिधकाįरक 

िवǒİɑ के अनुसार, आयोग ने पाया है िक मीिडया įरपोटŊ की सामŤी, यिद सच है, तो िबजली िवभाग की 
ओर से घोर लापरवाही को दशाŊती है िजसके पįरणामˢŝप दो मजदूरो ंकी मौत हो गई। आयोग ने यह 

भी नोट िकया है िक राǛ मŐ ऐसी घटनाएं पहले भी हो चुकी हœ। यह एक गंभीर मानवािधकार उʟंघन है 

और आयोग के िलए िचंता का िवषय है। 

तदनुसार, इसने तिमलनाडु के मुƥ सिचव और पुिलस महािनदेशक को नोिटस जारी कर दो सɑाह के 

भीतर मामले पर िवˑृत įरपोटŊ मांगी है। इसमŐ मामले मŐ दजŊ एफआईआर की İ̾थित और दोनो ंपीिड़तो ंके 

पįरजनो ंको िदए गए मुआवजे (यिद कोई हो) की जानकारी शािमल होने की उʃीद है। िवǒİɑ मŐ कहा 
गया है िक आयोग यह भी जानना चाहेगा िक राǛ सरकार और टœगेडको ने ऐसी घटनाओ ंकी पुनरावृिȅ न 

हो, इसके िलए Ɛा कदम उठाए/Ůˑािवत िकए हœ। 

िवǒİɑ मŐ यह भी उʟेख िकया गया है िक मीिडया įरपोटŊ के अनुसार, Ůारंिभक जांच के अनुसार, मरʃत 

कायŊ के दौरान केबल की िबजली आपूितŊ पूरी तरह से बंद नही ंकी गई थी। ŵिमक िबना िकसी सुरƗाȏक 

िगयर के काम पर थे। इसी तरह की एक घटना मŐ, िपछले साल तिमलनाडु के थूथुकुडी िजले मŐ एक 

टŌ ांसफामŊर की मरʃत करते समय एक ŵिमक की करंट लगने से मौत हो गई थी। िपछले महीने, चŢवात 

फŐ गल के दौरान एक Ůवासी ŵिमक की किथत तौर पर करंट लगने से मौत हो गई थी और उसका शव 

मुिथयालपेट मŐ एक एटीएम के पास िमला था। (एएनआई) 
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NHRC probes electrocution deaths of two TANGEDCO workers in 
Trichy 

https://www.ibtimes.co.in/nhrc-probes-electrocution-deaths-two-tangedco-workers-
trichy-876919 

The National Human Rights Commission (NHRC) of India has taken suo motu 
cognizance of a tragic incident that resulted in the death of two workers of the Tamil 
Nadu Generation and Distribution Corporation (Tangedco). The workers were 
electrocuted while repairing a high-tension overhead power line near Olaiyur Ring Road 
in KK Nagar, Tiruchi, Tamil Nadu on December 18, 2024. 

By Qurat Ul Ain December 23, 2024 14:18 IST 

The National Human Rights Commission (NHRC) of India has taken suo motu 
cognizance of a tragic incident that resulted in the death of two workers of the Tamil 
Nadu Generation and Distribution Corporation (Tangedco). The workers were 
electrocuted while repairing a high-tension overhead power line near Olaiyur Ring Road 
in KK Nagar, Tiruchi, Tamil Nadu on December 18, 2024. The workers were reportedly 
working without protective gear on the high-tension line and without the power being 
completely off, which is a gross violation of safety norms. 

The NHRC has issued notices to the Tamil Nadu Chief Secretary and the Director 
General of Police, calling for a detailed report on the matter within two weeks. The 
report is expected to include the status of the FIR registered in the matter and 
compensation, if any, provided to the next of kin of the two victims. The Commission 
would also like to know the steps taken/proposed by the State government and 
Tangedco to ensure that such incidents do not recur. 

In a similar incident, a worker was electrocuted to death while repairing a transformer in 
the Thoothukudi district of Tamil Nadu last year. Last month, a migrant worker was 
reportedly electrocuted during the Cyclone Fengal and his body was found near an ATM 
in Muthialpet. 

In another incident, a boy was allegedly transfused two different blood types on 
December 5, 2024, and December 7, 2024, in a government hospital in Rajasthan. The 
NHRC has taken note of this incident as well and has stated that any kind of negligence 
by doctors or medical professionals can cause irreversible loss to the patients. 

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a 
media report that a student in a school hostel in the Reddypalem village panchayat area 
allegedly committed suicide. The NHRC stated that the matter was of serious concern 
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as the victim allegedly committed suicide inside the hostel premises i.e. in the lawful 
custody of the school authorities. 

The 3M earplug lawsuit update reveals that the 3M settlement program has announced 
an upcoming distribution of additional funds to eligible claimants who received point-
based awards. These funds come from the $40 million extraordinary injury fund (EIF), 
which was originally set aside for claimants with severe or unique injuries. With $24.1 
million remaining unallocated after final EIF awards, this amount will now be 
redistributed to claimants in proportion to their original point-based award. 

The NHRC has taken suo motu cognizance of the death of two workers due to 
electrocution in Tamil Nadu. The Commission has observed that the contents of the 
media report, if true, indicate gross negligence on the part of the electricity department 
resulting in the death of two labourers. The Commission has also noted that such 
incidents have occurred earlier too in the state. This is a serious human rights violation 
and a matter of concern for the Commission. 
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Rest points, grievance redressal system: NHRC session ideas for gig 
workers 

https://www.nationalheraldindia.com/national/rest-points-grievance-redressal-system-
nhrc-session-ideas-for-gig-workers 

https://www.devdiscourse.com/article/business/3204311-ensuring-rights-nhrc-focuses-
on-gig-workers-welfare 

Among the ideas to emerge from the session was that all companies hiring gig workers 
should provide general and specific welfare schemes 

PTI Published: 23 Dec 2024, 4:54 PM 

Need for targeted efforts and regulatory frameworks, establishment of rest points, and 
setting up a grievance redressal mechanism, particularly for women, are among the 
suggestions that emerged out of a NHRC-hosted session on challenges faced by gig 
workers. 

The recently organised open house discussion on the rights of gig workers hosted by 
the National Human Rights Commission was held in hybrid mode in New Delhi, a senior 
official said on Monday. 

In her keynote address, acting NHRC chairperson Vijaya Bharathi Sayani said there is a 
"need for targeted efforts" through regulatory frameworks to address gig worker's 
challenges, including long working hours, financial strain, and physical exhaustion. 

Over 83 per cent of app-based drivers work more than 10 hours daily. This puts them 
under the physical and mental strain added by policies like '10-minute deliveries' and 
unrealistic targets which also result in "avoidable accidents", she was quoted as saying 
in the statement. 

Women face additional challenges such as safety risks, erratic schedules, and physical 
demands, discouraging their participation and raising concerns about their well-being, 
the NHRC said. 

Some of the suggestions that emanated from the discussions included exploring and 
expanding the e-Shram portal as a valuable tool in aiding such workers; supporting 
women gig workers with "maternity benefits, crèche facilities, and the establishment of 
rest points through public-private partnerships"; and building "financial literacy" of gig 
workers to promote transparency, besides providing opportunities to upscale their skills 
through vocational training programmes. 
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All companies engaging them should provide general and specific welfare schemes, 
including health benefits, accident insurance, old-age protection, and unemployment 
safeguards in case of accidents etc. was another suggestion. 

Setting up a grievance redressal mechanism, particularly for women gig workers and 
build awareness around POSH (prevention of sexual harassment) policies to ensure a 
safer work environment; ensuring minimum wage enforcement and income 
transparency in all sectors engaging gig workers by the aggregators to bridge gender 
disparities; and developing schemes addressing the risks posed by climate challenge 
and ensure workers' safety during extreme weather conditions by the employing 
companies were also among the suggestions. 

Reviewing the rating system of gig workers' service which is "arbitrary", without 
providing any forum to them to hear their point of view also emerged as a suggestion 
during the session. 

NHRC secretary-general Bharat Lal said it is crucial to check the implementation of laws 
such as the Social Security Code 2020 and the various other labour laws in India to 
ensure gig workers' welfare. 

He also noted that some states like Karnataka, Rajasthan and Jharkhand are focusing 
on providing social security to gig workers, but more needs to be done to address their 
"other major concerns" relating to health insurance, minimum wages, stress-free 
working conditions and protecting their dignity. 
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Justice V Ramasubramanian appointed NHRC chairperson 

https://timesofindia.indiatimes.com/india/justice-v-ramasubramanian-appointed-nhrc-
chairman/articleshow/116601872.cms 

TNN | Dec 23, 2024, 07.57 PM IST 

CHENNAI: Former judge of Supreme Court judge Justice V Ramasubramanian has 
been appointed chairperson of the National Human Rights Commission (NHRC). 

 
“In exercise of the power conferred on me by sub-section (1) of Section 4 of the 
Protection of Human Rights Act, 1993, I, Droupadi Murmu, President of India, do hereby 
appoint Shri Justice V Ramasubramanian (Retd), to be the chairperson of the National 
Human Rights Commission with effect from the date he assumes charge of his office,” 
read a notification made public on Monday. 

 

Born on June 30, 1958, Justice Ramasubramanian did his graduation in chemistry at 
Vivekananda College in Chennai before doing his law in the Madras Law College. On 
Feb 16, 1983, he enrolled in the Bar and was appointed additional judge of the court on 
July 31, 2006. He was made a permanent judge on Nov 9, 2009. 

 
Justice Ramasubramanian authored scores of scholarly judgments in his parent high 
court before being transferred to the High Court of Judicature at Hyderabad for the 
states of Telangana and Andhra Pradesh on April 27, 2016. 

 
 
When the high court was bifurcated, Justice Ramasubramanian was retained as a judge 
of the High Court of Telangana at Hyderabad with effect from Jan 1, 2019. He was 
elevated as Chief Justice of Himachal Pradesh high court on June 22, 2019. He 
became a judge of the Supreme Court on Sept 23, 2019. He attained superannuation in 
the Supreme Court in June 2023. 
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Ex-Supreme Court judge V Ramasubramanian appointed NHRC chief 

https://timesofindia.indiatimes.com/india/ex-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chief/articleshow/116601429.cms 

https://www.barandbench.com/news/former-supreme-court-justice-v-ramasubramanian-
appointed-nhrc-chairperson 

TIMESOFINDIA.COM | Dec 23, 2024, 05.54 PM IST 

NEW DELHI: V Ramasubramanian, former Supreme Court judge, was appointed ninth 
chairperson of the National Human Rights Commission of India (NHRC) on Monday. 
The NHRC chairperson post was lying vacant since former Supreme Court judge 
Justice (retd) Arun Kumar Mishra completed his tenure on June 1. 

Ramasubramanian, who served as top court judge from 2019 to 2023, also worked as 
the Chief Justice of Himachal Pradesh high court. 
In 2006, he was appointed as an additional judge of the Madras high court before he 
was transferred on his own request to the high court of judicature at Hyderabad for the 
states of Telangana and Andhra Pradesh in 2016. 
 
After the bifurcation and the creation of a separate high court for Andhra Pradesh, he 
was retained as a Judge of the high court of Telangana at Hyderabad in 2019. 
He also became the first judge to hold a hearing over Skype, when he responded to an 
urgent call to hear the case concerning 89 inmates of an orphanage. 
 
Ramasubramanian's bench also batted for freedom of expression and said defamation 
proceedings should be decriminalised, in line with trends across the world. 

On December 18, a high-powered committee led by Prime Minister Narendra Modi 
reportedly held a meeting to select the next chairperson of NHRC.  
Congress president Mallikarjun Kharge and party leader Rahul Gandhi attended the 
meeting as leaders of the opposition in Rajya Sabha and Lok Sabha respectively, they 
had said.  
Justice (retd) Mishra served as the eighth chairperson of the rights panel after being 
appointed in June 2021.  

Earlier, reports also claimed that ex-Chief Justice of India (CJI) DY Chandrachud could 
be considered for a role as NHRC chairperson. However, he snubbed the reports and 
called it "untrue"."This is untrue. Presently, I am enjoying my retired life," the country's 
50th CJI, who demitted office on November 10, told the news agency PTI. 
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NHRC questions Tamil Nadu govt on electrocution of 2 labourers 

https://www.daijiworld.com/index.php/news/newsDisplay?newsID=1255963 

  Mon, Dec 23 2024 02:03:15 PM 

New Delhi, Dec 23 (IANS): The National Human Rights Commission (NHRC) has 
issued notices to Tamil Nadu government and the state police over the alleged 
electrocution of two contract labourers of the Tamil Nadu Generation and Distribution 
Corporation (Tangedco) in Tiruchi last week, an official said on Monday. 

Taking suo motu cognisance of a media report on the incident, the NHRC issued notice 
to the Chief Secretary and the Director General of Police, Tamil Nadu, calling for a 
detailed report on the matter within two weeks. 

The media report said that two persons, working as contract labourers with the 
Tangedco died due to electrocution while repairing a high-tension overhead power line 
near Olaiyur Ring Road in KK Nagar, Tiruchi on December 18, said a statement. 

The Commission observed that the contents of the media report, if true, indicated gross 
negligence on the part of the electricity department, resulting in the death of two 
labourers. 

The Commission also noted that such incidents had occurred in the state earlier too. 
This is a serious human rights violation and a matter of concern for the Commission. 

In its notice, the NHRC said that the response from the state government should include 
the status of the FIR registered in the matter and compensation, if any, provided to the 
next of kin of the two victims. 

The Commission said that it would also like to know the steps taken/proposed by the 
State government and Tangedco to ensure that such incidents do not recur. 

According to the media report, as per the preliminary investigations, the power supply to 
the cable was not fully turned off during the repair work in Tiruchi. The workers were on 
the job without any protective gear. 

In a similar incident, a worker was electrocuted to death while repairing a transformer in 
the Thoothukudi district of Tamil Nadu last year. Last month, a migrant worker was 
reportedly electrocuted during Cyclone Fengal and his body was found near an ATM in 
Muthialpet. 
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NHRC shoots off notice to TN govt over death of 2 labourers 

https://www.thestatesman.com/india/nhrc-shoots-off-notice-to-tn-govt-over-death-of-2-
labourers-1503378786.html 

The Commission observed that the contents of the media report, if true, indicate gross 
negligence on the part of the electricity department resulting in the death of two 
labourers. 

Statesman News Service | New Delhi | December 23, 2024 2:27 pm 

The National Human Rights Commission has taken suo motu cognisance of a media 
report that two people, working as contract labourers with the Tamil Nadu Generation 
and Distribution Corporation (Tangedco), died due to electrocution while repairing a 
high-tension overhead power line near Olaiyur Ring Road in KK Nagar, Tiruchi in Tamil 
Nadu on December 18. 

The Commission observed that the contents of the media report, if true, indicate gross 
negligence on the part of the electricity department resulting in the death of two 
labourers. 

The Commission has also noted that such incidents have occurred earlier too in the 
state. This is a serious human rights violation and a matter of concern for the 
Commission. 

Accordingly, it has issued notices to the Chief Secretary and the Director General of 
Police, Tamil Nadu calling for a detailed report in the matter within two weeks. It is 
expected to include the status of the FIR registered in the matter and compensation, if 
any, provided to the next of kin of the two victims. 

The Commission would also like to know the steps taken/proposed by the state 
government and Tangedco to ensure that such incidents do not recur. 

According to the media report, as per the preliminary investigations, the power supply to 
the cable was not fully turned off during the repair work. The workers were on the job 
without any protective gear. 

In a similar incident, a worker was electrocuted to death while repairing a transformer in 
the Thoothukudi district of the state last year. Last month, a migrant worker was 
reportedly electrocuted during Cyclone Fengal and his body was found near an ATM in 
Muthialpet. 
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Death of two TN electricity department contract workers: NHRC 
issues notice to Chief Secretary, DGP 

https://www.newindianexpress.com/states/tamil-nadu/2024/Dec/23/death-of-two-tn-
electricity-department-contract-workers-nhrc-issues-notice-to-chief-secretary-dgp 

"This is a serious human rights violation and a matter of concern for the Commission," 
NHRC said in the statement. 

Online Desk Updated on: 23 Dec 2024, 4:15 pm 2 min read 

The National Human Rights Commission (NHRC), has taken suo motu cognisance of a 
media report that two persons, working as contract labourers with the Tamil Nadu 
Generation and Distribution Corporation (Tangedco) died due to electrocution while 
repairing a high-tension overhead power line near Olaiyur Ring Road in KK Nagar, 
Tiruchi on December, 18, 2024. 

According to a statement, the Commission has observed that the contents of the media 
report, if true, indicate gross negligence on the part of the electricity department 
resulting in the death of two labourers. The Commission has also noted that such 
incidents have occurred earlier too in the state. 

"This is a serious human rights violation and a matter of concern for the Commission," 
NHRC said in the statement. 

Accordingly, it has issued notices to the Chief Secretary and the Director General of 
Police, calling for a detailed report in the matter within two weeks. 

It is expected to include the status of the FIR registered in the matter and 
compensation, if any provided to the next of kin of the two victims. The Commission 
would also like to know the steps taken/proposed by the State government and 
Tangedco to ensure that such incidents do not recur. 

According to the media report, as per the preliminary investigations, the power supply to 
the cable was not fully turned off during the repair work. The workers were on the job 
without any protective gear. In a similar incident, a worker was electrocuted to death 
while repairing a transformer in the Thoothukudi district of Tamil Nadu last year. Last 
month, a migrant worker was reportedly electrocuted during the Cyclone Fengal and his 
body was found near an ATM in Muthialpet. 
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Tragic Electrocutions Spark Human Rights Concerns in Tamil Nadu 

https://www.devdiscourse.com/article/law-order/3204307-karnataka-council-chair-
deems-controversial-incident-a-closed-chapter 

The National Human Rights Commission (NHRC) issued notices to Tamil Nadu officials 
following the electrocution of two contract laborers. Occurring during high-tension power 
line repairs, the incident highlights recurring safety negligence. The NHRC demands a 
report on the situation, emphasizing the need for preventive measures and potential 
compensation for victims' families. 

Devdiscourse News Desk | New Delhi | Updated: 23-12-2024 16:52 IST | Created: 23-
12-2024 16:24 IST 

The National Human Rights Commission (NHRC) has issued notices to the Tamil Nadu 
government and the state's police chief following reports of two contract laborers being 
tragically electrocuted in Tiruchi. Working with the Tamil Nadu Generation and 
Distribution Corporation, they suffered fatal accidents while repairing a high-tension 
overhead power line. 

The NHRC's statement highlighted the reoccurrence of such incidents in Tamil Nadu, 
denouncing them as serious human rights violations. The Commission took suo motu 
cognisance of media reports detailing the deaths of the workers due to gross negligence 
by the electricity department, which allegedly failed to ensure the power supply was fully 
turned off during repairs. 

Notices have been sent to the state's chief secretary and the director general of police, 
demanding a comprehensive report within two weeks. The report should include the 
status of any FIRs filed, compensation details for the victims' families, and measures 
adopted by the state government and Tangedco to prevent further incidents. 

  

DEVDISCOURSE, Online, 24.12.2024
Page No. 0, Size:(0)cms X (0)cms.



करŐट अफेयसŊ 23 िदसंबर:įरटायडŊ  जİːस रामासुŰमǻम NHRC अȯƗ बने; 'नो 
िडटŐशन पॉिलसी' खȏ; PM मोदी को िमला कुवैत का सवŖǄ सʃान 

https://www.bhaskar.com/career/news/retired-justice-ramasubramanian-became-nhrc-
chairman-no-detention-policy-ended-pm-modi-got-kuwaits-highest-honor-
134171059.html 

13 घंटे पहले 

टŌ ɼ ने ŵीराम कृˁन को AI पॉिलसी एडवाइजर बनाया। भारत ने िवमŐस अंडर-19 एिशया कप जीता। वही,ं 
कŐ ūीय ˢा˖ मंũालय ने BHU और िशƗा मंũालय के साथ िũपƗीय MoU साइन िकया। 

कुछ Ůमुख करŐट अफेयसŊ की जानकारी, जो सरकारी नौकįरयो ं की तैयारी कर रहे ːूडŐट्स के िलए 

महȕपूणŊ हœ… 

अपॉइंटमŐट (APOINTMENT) 

1. įरटायडŊ  जİːस वी. रामासुŰमǻम NHRC के अȯƗ बने: सुŮीम कोटŊ के पूवŊ Ɋायाधीश जİːस वी. 
रामासुŰमǻम रा Ō̓ ीय मानवािधकार आयोग (NHRC) के अȯƗ बनाए गए। NHRC के अȯƗ का पद एक 

जून से खाली था। įरटायडŊ  ɊायमूितŊ अŜण कुमार िमŵा का कायŊकाल 1 जून 2024 को पूरा हो जाने के बाद 

से ही NHRC के अȯƗ का पद खाली चल रहा था। NHRC की सद˟ िवजया भारती सयानी को कायŊवाहक 

अȯƗ बनाया गया था। 

 भारत मŐ रा Ō̓ ीय मानवािधकार आयोग (NHRC) एक कŐ ūीय मानवािधकार सं̾था है । इसमŐ एक 

अȯƗ व पांच सद˟ होते हœ । 

 आयोग का अȯक्ष भारत का कोई įरटायर चीफ जİːस होना चािहए । 

 एक सद˟ सुŮीम कोटŊ मŐ कायŊरत या įरटायर जİːस और एक हाईकोटŊ मŐ कायŊरत या įरटायर 

चीफ जİːस होना चािहए । 

 दो अɊ सद˟ो ंको मानवािधकार से संबंिधत जानकारी या काम का अनुभव होना चािहए । 

 आयोग मŐ एक मिहला सद˟ भी होनी चािहए। 

 इन सद˟ो ंके अितįरƅ आयोग मŐ चार अɊ पदेन सद˟ होते हœ । ये हœ – रा Ō̓ ीय अʙसंƥक 

आयोग, रा Ō̓ ीय अनुसूिचत जाित आयोग, रा Ō̓ ीय अनुसूिचत जन- जाित आयोग और रा Ō̓ ीय मिहला 
आयोग के अȯƗ । 

 आयोग के अȯƗ व सद˟ो ंकी िनयुİƅ रा Ō̓ पित Ȫारा Ůधानमंũी के नेतृȕ मŐ गिठत 6 सद˟ीय 

सिमित की िसफाįरश पर की जाती है । 
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 सिमित मŐ Ůधानमंũी, लोकसभा अȯƗ, राǛसभा के उप- सभापित, संसद के दोनो ंसदनो ंके मुƥ 

िवपƗी दल के नेता व कŐ ūीय गृहमंũी होते हœ । 

 आयोग के अȯƗ व सद˟ो ंका कायŊकाल पांच वषŊ या 70 वषŊ की उŲ (जो भी पहले हो) का होता है। 
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